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in many of our public sector projects also,
not only in steel but in the Heavy Engineering
Corporation, Ranchi and other undertakings
where a number of construction workers are
being thrown out of jobs, because con-
duction work is completed. It will be
difficult to find employment even for the
public sector people who are going out now.
Ttierefore, I do not think, Sir, that we will
be able to undertake to find alternative
employment for the people thrown out in
the private sector also.

*585. [The questioner (Shri Ramgopal
Gupta) was absent. For answer, vide cols 3468-
3469 infra].

*431. [The qusestioner (Shri Sitaram

Jaipuria) was absent. For answer, vide cols
3469.. infra.]

*586. {The questioner (Shri Jagat Narain)
was absent. For answer, vide cots 3469-3470
infra.]

MOVEMENT OF SOFT COKE AND BRICK MAKINO
COAL

+587. SHRI JAGANNATH PRASAD :
Will the Minister of STEEL AND MINES
be pleased to refer to the answer given to
Unstarred Question No, 803 is the Rajya
Sabha on the 23rd September, 1965 and
state:

(a) whether the Sub-Committee of the
Coal Production and Distribution Advisory
Committee has submitted its report about
the movement of soft coke and brick mak-
ing coal;

(b) if so, the salient features of the recom-
mendations made by the Sub-Committee
and reaction of Government thereto ; and

(c) if not, when the Sub-Committee is
likely to submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI P. C. SETHI) : (a) No, Sir.

(b) Does not arise.

<c) The Sub-Committee is expected to
submit its report shortly.

SHRI JAGANNATH PRASAD : Since
the demand for soft coke and brick-burning
coal is spread over vast distances in the coun-
try, will the Government ensure adequate
ana need-based capacity to move these coals?
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SHRI P. C. SETHI : Sir, that is why,
when the position was tight and we realised
it, we relaxed the distribution control, and
coal started moving in more number of
wagons. You would find, Sir, that in the
year 1964 the wagons moved were 48,339
while in this year it is 53,419 wagons.
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OFFICERS IN THE EXPORT PROMOTION CBU.

+588. SHRI SUNDAR MANI PATEL :
Will the Minister of INDUSTRY AND
SUPPLY be pleased to state the number of
officers with their names and designations
who have continued for more than three
years in the same post in the Export
Promotion Cell of the Directorate General
of Technical Development ?

THE MINISTER OF SUPPLY IN THE
MINISTRY OF INDUSTRY AND
SUPPLY (SHRI K. RAGHURAMAIAH) :
Two Development Officers, SarvashrilC.
Rajagopalan and A. K. Bose, had continued
to work for more than three years in the
Export Promotion Cell in the Directorate
General of Technical Development. Shri A.
K. Bose has been relieved of his duties in the
Export Promotion Cell since August, 1964,
and—I may add—he is doing some other
work.

SHRI SUNDAR MANI PATEL : What
are the special reasons for their being kept
in these posts for more than three years', Sir
0

SHRI K. RAGHURAMAIAH : It is
very normal and very desirable too that in' a
technical post like this, people with
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experience should be allowed to work as i
long as we find it suitable to do so.

SHRI SUNDAR MANI PATEL. : For
how long has this Mr. Rajagopalan been
there ?

SHRI K. RAGHURAMAIAH : To my
knowledge, ever since the beginning of this
Cell, about 1956.

*589. [The questioner (Shri N. Sri Rajma
Reddy) was absent. For answer, vide cols
3470.. infra].

*590. [The questioner (Shri V. M. Chordia)
was absent. For answer, vide cols.. 3470-
3475. infra.]

*591. [The questioner (Shri G. M. Mir)
mWas absent. For answer, vide co/r.3475-
3476.. infra]

' ' IDTESEL ENGINM REQUIRED FOR Lirr-
nuuoATioN

SHRIMATI TARA RAM
CHANDRA SATHE:* SHRIMATI
LALITHA (RAJAGOPALAN) :

>
Will the Minister of INDUSTRY
AND SUPPLY be pleased to state:

<e_(») how many types of diesel engines
required for lift-irrigation are imported and
bow many are manufactured in the country;

' (b) what were the prices of these engines in
1950 and 1962 and what is the present price;

(c) what is the foreign exchange allowed
to' the manufacturers; and

(d) what steps Government are taking to
curb the rise in the price of these pumps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUPPLY
(SHRI BIBUDHENDRA MISRA): (a)
The production of Diesel Engines in 1965 is
estimated at 82,200 nos. per annum of
which 70 per cent is used for irrigation. No
imports arc allowed.

(b) The prices vary with the size and the
type of engines. Data on the prevailing
prices in 1950 are not available. In mfi?

tTransferred from the 29th November 1963

[RAJYA SABHA]

to Question® 3456

the following were the ex-factory prices for

a few selected types of engines:

5-5 HP Horizontal diesel engines—
Rs. 1,868.

11 HP Horizontal
Rs. 3,500.

The current ex-factory prices for a few sel-
ected types of diesel engines are as follow-s:

diesel engines—

5-5 HP  Horizontal diesel engines—
Rs. 2,302.

11 HP Horizontal diesel engines—
Rs. 3,829.

(c) Foreign exchange allowed to the manu-
facturers during 1964-65 for all type? of
engines other than vehicular types (mostly
diesel engines) was Rs. 172 lakhs.

(d) There is no price control on the
pumps.

SHRIMATI TARA RAMCHANDRA
SATHE: Sir, may I know whether the profit
per piece now is the same as it was before or
whether the profit per piece has increased
because of the taxes, labour charges and cost
of materials which have all increased, and
also whether the Government has ever gone
into the cost structure of such a very impor-
tant and essential machine which is required
by our peasants ?

SHRI T. N. SINGH : We have not gone
into the cost side of the diesel pumps as such
specifically. But in this range there is quite a
large capacity created and I think the hiw of
competition is working in this regard.

SHRIMATI TARA RAMCHANDRA
SATHE: Will it not be better, when import
licences are given by the Government, to lay
down some condition on these people that
they should not increase the prices so much
?

SHRI T. N. SINGH : We can look into that
suggestion.

SHRI M. M. DHARIA : Is the Government
aware that the price of engines up to 5 HP
which prior to some three years was to the
tune of Rs. 3,000 has now gone up to Rs.
5,000 or more 7 And since these engines are
required. by our farmers for cultivation
purposes, may 1 know what
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steps are being taken by the Government | so
that the rise in price may be curbed ?

SHRI T. N. SINGH: As I sakl earlier we
shall look into the question and examine it
and then only we can make a statement
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APARTMENT Of ROYALW BY N.CD.I.
TO GOVERNMENT OF MADHYA PRADESH

fSHR1 RAM SAHALI:
*592-] THAKUR BHANU I
I. PRATAP SINGH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the National Coal Develop-
ment Corporation was directed by Govern-
ment to pay to the Government of Madhya
Pradesh a sum equal to the amount payable
as royalty on the coal supplied from the
areas acquired under the Coal Bearing Areas
(Acquisition and Development) Act, 1957:
and

[2 DEC. 1965]

(b) if so, whether the National Coal
Development Corporation has carried out
the directives ?1

t[ JEnglish translation.

to Questions 3458
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t{{THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI P. C. SETHI): (a) The National Coal
Development Corporation was advised by
the Government to make ex gratia payment
to the State Governments concerned in
respect of coal raised from virgin area*
acquired under the coal Bearing Area*
(Acquisition and Development) Act, 1957.
though no royalty was payable under this-
Act in respect of such virgin areas.

(b) The National Coal Development Cor-
poration have supplied the figures of raising
and despatch of coal in respect of areas,
acquired in Madhya Pradesh to the State
Government who have decided to depute
their officers to verify these figures. There-
after, the National Coal Development Cor-
poration wiU make a suitable payment to
the State government].
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fThe question was actually asked on the floor of the House by Shrl Ram Sahai.
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PAY SCALES OF TRADE Amtmica

*593. SHRI P. K. KUMARAN : Will the
Minister of RAILWAYS be pleased to refer
to answer given to Starred Question No. 658
in the Rajya Sabha on 16th mSeptember,
1965 and state:

(a) whether a decision has been taken in
the matter of restoring Trade Apprentices to
their original pay scales; and

(b) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) and (b) No, Sir. The
legal aspects of the matter are under
examination.

SHRI P. K. KUMARAN : Sir, the rules
for recruiting apprentices have been changed
from the old rules and the rules are framed
under the Apprentices Act. According to that
Act you pay Rs. 25 per month to the
apprentices recruited. But under the Railway
rules they are eligible to the railway scales.
So, may I know if this particular group of
people who were recruited under the old
rules will be restored to their original scales?

DR. RAM SUBHAG SINGH : That is
what has been stated in the main reply, that
this contradiction does exist. But we

fThe question was actually asked on the

[RAJYA SABHA]

to  Questions 3460

are consulting the Law Ministry with regard
to the legal implications of the matter. We
are willing to be as fair as possible to our
staff, to the apprentices. But this is the Act
which was enacted, l.e. the Apprenticei Act,
1961, and under this Act the rules were
issued in 1962 and they were also accepted by
the Railways after that. And at! the
Ministries have been working now under this
Act. Therefore, when we have accepted it
the remunerations have been reduced. But as
1 have pointed out earlier, we have referred
the matter to the Law Ministry and whatever
is their advice we shall abide by that.

SHRI P. K. KUMARAN: Since adver-
tisement is some sort of a contract and the
terms of the contract will have to be respec-
ted, may I know whether the Ministry will
take an early decision on this matter ?

DR. RAM SUBHAG SINGH : We are
anxious to expedite the matter and the
moment we get the advice we will take
action.

SHRI T. V. ANANDAN: Generally, -Sir,
when there is a change in the service condi-
tions of Central Government employees, they
are given an option. Here instead of being
given an option, may 1 know why an arbi-
trary decision has been taken in working out
the pay-scales by which the pay of these
apprentices has been affected ?

DR. RAM SUBHAG SINGH : Sir, as is
obvious;, during their apprenticeship, these
persons are supposed to go through some
period of training and only after such
training period they become full employees,
and if anybody fails in the training, then he
does not. Of course, we are fully sym-
pathetic and we are consulting the Law
Ministry with regard to the matter.

CONVERSION OF PURULIA-KOTSHILA RAIL-
WAYS FROM NARROW TO BROAD GAUGE
fSHRI D. L. SEN GUPTA: *594.-(SHRI P.
K. KUMARAN :JLSHRI LOKANATH
MISRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the conversion work from
narrow to broad gauge of the Purulia-
Kotshila Railways, has started; and

r of the House by Shri P. K. Kumaran
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(b) if not, when the work is likely to be
undertaken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI SHAM
NATH) : (a) and (b) Engineering-Cttm-
Traffic Survey Reports for conversion of
Purulia-Kotshila narrow gauge line (35 -81
KMS) are, at present, under examination of
the Railway Board. A final decision with
regard to the conversion is yet to be taken.

SHRI P. K. KUMARAN: Sir, this running,
and maintaining of narrow gauge sections
has been found to be a loss to the country
generally. Their running expenditure has
been found to be about 150 per cent. So it
has been voiced in this House by several
speakers that narrow gague sections should
be either converted into broad gauge sections
or they may be simply abandoned and the
materials utilised. But now I find that on the
South Eastern Railway diesel engines are
being introduced on narrow gauge lines.
May I know why there is this revision of
policy in this matter which will result in loss
to the country ?

SHRI SHAM NATH: At present, this
narrow gauge section is running in deficit.
We have got the report from the Railway
that even with an investment of Rs. 1 -28
crores on its conversion into broad gauge
there will be a return of 1 -09 per cent only.
Therefore, it is being reconsidered whether it
would be worthwhile converting this narrow
gauge section into broad gauge. It is true that
on this section we are using diesel engines.

SHRI P. K. KUMARAN: The intro-
duction of diesel engine is a modern method
and the introduction of diesel engines on
these narrow gauge sections would result in
wasteful expenditure. May I know why this
decision has been taken ?

SHRI SHAM NATH : Diesel engines are
manufactured not only for this section but for
other narrow gauge sections also. Therefore
when this section is either converted into
broad gauge or is dismantled, these diesel
engines will be shifted to other sections.

SHRIMATI SHAKUNTALA PARANJ-
PYE: Iwouldlike to know from the

MI18RS/65—2

[2 DEC. 1965]

to Questions 3462

Minister whether a diesel engine working on
a narrow gauge line could be converted into
a broad gauge engine with very little expendi-
ture of money and time.

SHRI SHAM NATH : Now, Sir. How is
it possible to convert ?

MR. CHAIRMAN : It is not possible.

DR. RAM SUBHAG SINGH : Narrow
gauge lines exist elsewhere also.

SHRI LOKANATH MISRA : Unlike the
earlier times, what is now being done is to
have year-wise programmes instead of a
plan for five years taken together. May 1|
know when this line, the Purulia-Kotshila
Railway line, will be taken up ?

SHRI SHAM NATH : As I stated jus»
now, this matter is still under consideration.
It was earlier decided to dismantle this line
but then representations were received and,
therefore, we decided to continue it and have
another survey made. That survey has been
made and is under the consideration of the
Board.
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[MANUFACTURE OF PULP

+595. SHRI B. N. BHARGAVA : Will the
Minister of INDUSTRY AND SUPPLY
be pleased to state:

(a) whether it is fact that paper-grade pulp
is not manufactured in India for commercial
sale, if so, the reasons therefor; and

t[ ] English translation.
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(b) whether rayon-grade pulp is manufactured
in India, if so, what quantity of such pulp was
manufactured during the last year and what type
of paper is manufactured out of it] ?

THE DEPUTY MINISTER IN THE
INBTRY OF INDUSTRY AND SUPPLY
(SHRI BIBUDHENDRA MISRA): (a) Yes,
Sir, because there is no mill in the country
exclusively producing pulp for paper. Where the
paper mills produce pulp, the pulp is
produced in slush form, which is directly
converted into paper, for their own use.

(b) Yes, Sir. The mill produced 25,167
tonnes in 1964 which was utilised for manu-
facture of rayon and not paper.
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SHRI BIBUDHENDRA MISRA: Last
year we imported a smaller quantity of pulp as

compared to the previous year; it was about
twentytwo thousand tonnes.
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[RAJYA SABHA]

i 1 Hindi Translation.

to Questions 3464

SHRI BIBUDHENDRA MISRA: The
question of setting up a plant for the manu-
facture of pulp, paper and newsprint in the
public sector is under the active consideration
of the Government.
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SHRIMATI TARA RAMCHANDRA
SATHE: 1 only wanted to ask whether they
were going to manufacture pulp out of
bagasse. He has already answered that.
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SHRI BIBUDHENDRA MISRA: Sir,
Gwalior R ay ons of Kerala is the only factory / in
India pi oducing rayon pulp. Two other parties
hate been licensed but they have not come up.
This is the only factory. So far as the question
of royalty and other things are concerned, they|
relate exclusively to the State Government; we
are not concerned with it.

SHRI CHANDRA SHEKHAR :Is it
* question relating to the State Government?
Birlas were given a contract for bamboo at a
concessional rate, at half of what they them-
selves had offered, and for four years they had
not manufactured anything. May I know
whether the Central Government has or has not
any authority to take action against the Birlas.
Isthehon. Minister contending before the
House that the Central Government has no
authority to take action against the Birlas when
they have not fulfilled the terms of the contract
and when they have not manufactured any

pulp ?

SHRI MULKA GOVINDA REDDY:
They make it up contributing to the funds of
the Congress Party.

[2 DEC. 1965)

SHRI BIBUDHENDRA MISRA : The
Central Government has all the authority in
terms of the licence if the conditions are not
adhered to and the Central Government can
even revoke the licence but in this particular
case, this is the only unit in the country that is
manufacturing. We have only to see whether
the terms of the licence are adhered to and we
have nothing to do with royalty. It is for the
State Government to look into.

PROP. M. B. LAL : Will the Government
of India make an enquiry from the State
Government regarding the allegation that while
the Birlas were prepared to pay two rupees per
tonne, the State Government granted a licence at
the rate of one rupee per tonne ? This is a very
serious allegation which has to be enquired
into and the position of the State Government
should be clarified in Parliament.

3466

to Questions

SHRI T. N. SINGH : I do not think tile
State Government would refuse what it has
been offered. It is somewhat an incredible
allegation that has been made. I will look into
it, if the Members so desire.

SHRI CHANDRA SHEKHAR: One
point of information, Sir.

SHRI T. N. SINGH : I want to say some-
thing. Bamboo, as a material for rayon pulp,
is a new material that is being tried here in India
and, therefore, if there are any delays, we should
not be unnecessarily critical. In a new
material, time is taken and it is a good thing
that at least we have found some material in
areas where soft wood is not available to
manufacture rayon pulp,

SHRI CHANDRASHEKHAR: One point
of information. May I request the hon.
Minister to look into the Audit Report that was
placed on the Table of this House about the
Kerala Government 7 In thai Audit Report
they have said that while the Birlas offered
two rupees per tonne, the State Government
entered mot a contract at one rupee per tonne.
This is in the Audit Report. It is not a
conjecture of mine,

SHRI T. N. SINGH : I will certainly look
into it.

MR. CHAIRMAN: It seems to be
improvable but he says he will look into It.

SHRI M. RUTHNASWAMY : May I
know by which Government this concession
was granted to the Birlas. the Congress or any
other Government 7

SHRI T. N. SINGH : I think it was the
Communist Government.

SHRI M. P. BHARGAVA: May I know
whether the hon. Minister is aware that a
similar contract was entered into by the Birlas
with the then Government of Madhya Pradesh
for the supply of bamboos and that they were
blackmarketing the Bamboos for a number
of years 7

SHRI T. N. SINGH : L.have no Specific,
allegation before me but I believe all such
matters are being looked into by the Chief
Minister of Madhya Pradesh. They told me
something was being done in regard to the
price and rates of forest wood.
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PLANNED INCREASE IN COAL PRODUCTION
SHRI RAM SINGHf: SHRI DEVI
SINGH : SHRI SUNDAR MANI
PATEL :

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether any proposal for planned

increase in coal production is under Govern-
ment's consideration; and

(b) if so, details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) During the Fourth Plan, it is tentatively
proposed to increase the production of
cooking coal from the present level of 17
million tonnes per annum to about 37 million
tonnes per annum and that of non-coking coal
from about 50 million tonnes per annum to
about 79 million tonnes per annum.

HAND GRENADES ON RAILWAY TRACK NEAR
JHANSI
*597. SHRI R. S. KHANDEKAR: Will the
Minister RAILWAYS be pleased to state:

(a) whether it is a fact that some hand
grenades were found on the Railway track
somewhere near Jhansi on the Central Railway;
and

(b) if so, the details in tins regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH) : (a) Yes, Sir.

(b) On 22-9-1965, a passenger while getting
down from the 6 Up Punjab Mail, noticed two
ammunition pouches lying on the off side of
the train. The matter was brought immediately
to the notice of all concerned.

The two pouches were opened in presence of
Government Railway Police, the millitary and
the railway authorities. Two live hand grenades
(one in each pouch) fitted with fuse and pins and
other accessories were found. After careful
examination the hand grenades were handed
over to the Railway Transport Officer (Army)
Jhansi. The matter is under investigation by
the millitary authorities.

MR. CHAIRMAN : The Question Hour Is
over.

fThe question was actually asked on the
Boor of the House by Shri Ram Singh.

[RAJYA SABHA]

to Questions 3468

WRITTEN ANSWERS TO QUESTIONS
REGISTERED EXPORT HOUSES 581. SHRI
BABUBHAI M. CHINAIL: Will the Minister
of COMMERCE be pleased to state what is
the number of export houses registered with
the Government so far ?

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH): The number
of Export Houses so far recognised by thi?
Ministry is 72 out of which recognition now
in force is in respect of 70.

(OFF LOADING OP INDIAN EQUIPMENT PROM A
YUGOSLAV SHIP AT KARACHI
*390. SHRI M. C. SHAH: Will be the
Minister,of COMMERCE be pleased to
state:

(a) whether it is a fact that the Palkstani
authorities have seized considerable equipment
meant for the Yamuna-hydro-clectric project
from a Yugoslav ship at Karachi; end

(b) If so, what action Government have
taken in the matter ?

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH): (a) We have no
such information.

(b) Does not arise.

WORKERS RENDERED OUT OP JOB IN
TEXTILE MILLS IN KANPUR

4585. SHRI RAMGOPAL GUPTA : Will
the Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that a number of
textile mills in Kanpur have been closed
during the last two months and many
workers have been jobless on this account;

(b) if so, the total number of textile mills in
Kanpur which have been closed during the
period and the reasons therefor; and ,

(c) the total number of labourers thus
rendered idle and the steps taken by the
Government to provide them with alternative
jobs ?

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH): (a) to (c) A
statement is laid on the Table of the House.

fTransferred from the 23rd November,
19<3.
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STATEMENT

(a) and (c) During the last two months i.e.,
September and October, 1965, no textile
mills in Kanpur closed down. However,
earlier, on 9th August 1965, Muir Mills in
Kanpur closed down due to financial diffi-
culties. The closure of this mill has affected
nearly 6,800 workers. It has been decided to
give a Government guarantee for a loan of
Rs. 40 lakhs from the State Bank of India to
the Mills, subject to terms and conditions
being settled as between the Mills, the State
Bank and the Government, to enable the mill
to re-open. An Investigation Committee
under the Industries (Development and
Regulation) Act, 1951, has also been set up
to look into the affairs of the mill and advise
whether an Authorised Controller should be
appointed. The report of the Committee is
expected within the next few days.

tl. D. A. CREDIT

*431. SHRI SITARAM JAIPURIA: Will
the Minister of INDUSTRY AND SUPPLY
be pleased to state:

(a) whether it is a fact that the Interna-
tional Development Association has sanc-
tioned 100 million dollar credit to India;

(b) if so, whether the credit has been
utilised; and

(c) if not, the reasons therfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA): (a)
Yes, Sir.

(b) 100 million has been allocated to
individual parties and in most cases import
licences have already been issued.

(c) Does not arise.

DEMAND AND  PRODUCTION OF COLD
ROLLED GRAIN ORIENTED ELECTRICAL
STEEL SHEETS

*586. SHRI JAGAT NARAIN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the estimates of present annual
demand and likely annual demand till the
end of the Fourth Five Year Plan for cold
rolled grain oriented electrical steel sheets;
and

-(Transferred from the 24th November, 1965.
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(b) the likely annual production of these
steel sheets in each of the steel plants at the
end of Fourth Five Year Plan ?

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY): (a)
and (b) The present demand for cold rolled
grain oriented electrical steel sjieets is
estimted to be of the order of 8,000 tonnes
per annum. The demand is expected to.be
about 35,000 tonnes per annum at theend of
the Fourth Five Year Plan period.

This type of steel is not being produced
indigenously at present but action has been
initiated to plan for a capacity of 35,000
tonnes of cold rolled grain oriented sheets in
the private sector and 10,000 tonnes in the
public sector so as to meet the demand for
these sheets during the Fourth Five Year
Plan period.

BHABHA COMMITTEE RECOMMENDA-
TIONS FOR DEVELOPMENT OF ELECTRONICS

*589. SHRI N. SRI RAMA REDDY: Will
the Minister of INDUSTRY AND SUPPLY
be pleased to state whether the
recommendations of Dr. Homi Bhabha
Committee in the matter of integration of
facilities available from various Ministries
for development of electronics have been
given effect to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA):
The final Report of the Bhabha Committee
containing recommendations for the imple-
mentation of the establishment of an elec-
tronics industry in the country is expected to
be submitted to Government by the end of
this year. The recommendations of in-
tegration of facilities, if any, when received,
will be implemented to the extent feasible.
Action has however, been taken and is being
taken to the extent found feasible on the
interim reports submitted by the Committee.
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T[COMPARATIVB FREIGHT CHARGES BY
RAILWAYS AND TRUCKS

*590. SHRI V. M. CHORDIA: Will the
Minister of RAILWAYS be pleased to
state:

(a) the extent to which the Railway freight
charges are lower than those charged by
trucks;

(b) the reasons as to why the goods trans-
port by trucks is on the increase despite the fact
that the rates charged by the Railways aro
comparatively lower;

(c) the nature of complaints received
regarding transport of goods through the
Railways; and

(d) the steps taken by Government to
remove the complaints referred to in part (c)
above?]
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to Questions 3472
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tITHE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) An exact compari-
son between rail freight charges and rates
charged by trucks to determine the difference
between them is not possible due to absence
of uniform control on charges levied by truck
operators and a basic difference in the rates
structures of railways and roads. Railway
rates are not lower, in the case of higher
rated commodities, like medicines, cigaret-
tes, etc.

(b) In India, as in other countries, there
has, in recent years, been some diversion of
traffic from rail to road, due to the rates
structure of railways and certain inherent
advantages of road transport, like door to
door service, a smaller unit of transport,
higher over-all speed, etc.

tl ] English translation.

[2 DEC; 1965]

to Questions 3474

(c) Complaints regarding transport of
goods by rail generally relate to transit
delays, loss of and damage to consignments
and delay in these settlement of claims

(d) The steps taken to meet the complaint*
are listed in the statement laid on the Table
of the House.

STATEMENT

Railways have been taking various step*
to improve the quality of service. Some of
the steps taken are described below:—

(0 To speed up goods traffic, Quick
Transit Services have been gradually
extended to more and more points.
Recently, Super Express Goods
services running to fast advertised
schedules have been introduced on
some of the main trunk routes.

(i/) A close watch is kept on the transit
time, particularly between selected
pairs of important stations. Target
transit time for movement of goods
and parcels has been fixed.

(Jii) Railways have been paying sustained-
attention to the question of preven-
ting loss and damage to goods in
transit. Measures taken in this
direction include:—

(a) Emphasis on proper packing,
marking of packages and label-
ling of wagons;

(fc) Education of staff and labour in
proper handling of goods;

(c) Expansion of covered accom-
modation in goods and parcel
sheds on a programmed basis;

id) E. P. locking of wagons carrying
valuable commodities;

(e) Coveringdamagable goods trans-
ported in open wagons with
tarpaulings;

(/) Provision of better security and
better lighting arrengements in
goods and parcel sheds and in
yards.

(g) Patrolling of certain areas and
escorting of wagons and trains
on certain sections known to be
particularly vulnerable.
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(/v) A concerted and sustained drive for
expeditious disposal of claims for
compensation continues on the
Railways.

(v) Quotation of competitive rates,
where justified.]

MERGER OF EXPLORATING DIVISION
OF INDIAN BUREAU OF MINES WITH
GEOLOGICAL SURVEY OF INDIA

*591. SHRI G. M. MIR: Will the Minister
of STEEL AND MINES be pleased to state:

(a) whether the members of the Program-
ming Board who are responsible for co-ordi-
nating the work of the Geological Survey of
India and the Indian Bureau of Mines, had
been consulted for merger of the Explorating
Division of the Indian Bureau of Mines with
the Geological Survey of India;

(b) if so, what are their views;

(c) what are the circumstances which led
to the merger of the Division with Geological
Survey of India; and

(d) whether Government have received any
representation from the employees of Divi-
sion against this merger, if so the details of
the representation ?

THE MINISTER OF STEEL AND MINES
(SHRIN. SANJIVA REDDY) : (a) No, Sir.

(b) Does not arise.

(c) The Geological Survey of India under-
takes geological mapping and exploratory
drilling with a view to making a preliminary
assessment of mineral deposits. The Indian
Bureau of Mines has been responsible for
carrying out detailed investigations in the
subsequent stages for proving the grade and
extent of the deposits. Experience has shown
that the division of prospecting work into two
stages of preliminary and detailed
investigation involves a certain amount of
over lapping and delay. In order to ensure
continuity of background knowledge,
expertise and operational control and
expedite investigation of mineral deposits, it
is considered desirable to vest the
responsibility for the entire work of
prospecting in one organisation.

[RAJYA SABHA]

to Questions 3476
(d) The Government have not received any
representation from the employees of the
Division against the merger. The Indian
Bureau of Mines Employee's Union had,
however, sent a representation requesting
that in the event of transfer of Prospecting.
Drilling and Mining Divisions of the Indian
Bureau of Mines to the Geological Survey
+of India, the, following demands should be
considered:—
(;") that there will be no retrenchment;
(1/) that seniority of the personnel to
be transferred will be preserved,
{Hi) that pay of staff will be protected;
(jv) that the office will not be shifted
from Nagpur; and (v) that in case of
transfer from one place to another,
accommodation will be provided to the
stff at the new new places of posting.

ELIGIBILITY OF SPECIAL CLASS RAILWAY
APPRENTICES FOR PROVIDENT FUND
SCHEME

*598. SHRI JAGAT NARAIN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Special Class Railway appren-
tices of the 1956 batch are eligible for the
Provident Fund Scheme;

(b) if so, whether the personal preference
of each such Apprentice has been asked a»
to his choice between Provident Fund and
Pension; and

(c) if not, whether the Pension Scheme is
being forced on them, in spite of the assu-
rances given to them to the contrary in the
Conditions of Service advertised by the
Union Public Service Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH) : (a) No, Sir.

(b) and (c) Do not arise.

LINKING OF COAL MINES WITH WASHERIES
AND STEEL PLANTS

599. SHRI JAGANNATH PRASAD:
Will the Minister of STEEL AND MINES
be pleased to state.

(a) whether Government have finalised
programme of linking mines with washeries
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and steel plants so as to ensure adequate and
smooth supplies of coking coal for steel
production; and

(b) the steps beingtaken to meet the short
fall, if any, in the washing capacity ?

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY): (a)
and (b) The programme of linking coal
mines with washeries and steel plants is not
a static programme and is subject to review
periodically in consultation with steel plants
and coal producers. The washeries, existing,
those under construction and planned, will
provide about ninety percent of the require-
ments of clean coal as estimated at present.
Proposals for covering the small deficit still
left are under consideration.

PAY SCALE OF RAILWAY STENOGRAPHERS

*600. SHRI D. THENGARI : Will the
Minister of RAILWAYS be pleaesed to
state:

(a) whether it is a fact that the Railways
now allow a higher start of Rs. 150 in scale
of Rs. 130—300 to all the future entrants to
the cadre of Railway stenographers;

(b) if so, whether the pay of serving steno-
graphers has been re-fixed on point to point
basis from the higher starting stage ofRs.
150 in scale of Rs. 130—300 ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS, (DR. RAM
SUBHAG SINGH): (a) Yes,Sir.

(b) No, Sir.

(c) Only a higher initial start was granted
and the pay of the serving employees draw-
ing less than Rs. 150 was raised to Rs. 150.
There was no revision of the scale and as
such the question of refixaticn of pay of
other serving employees did not arise.

fGRANTS GIVENBY THB MINISTRY TO
AUTONOMOUS BODIES

+447. SHRI R. K. BHUWALKA : Will
the Minister of INDUSTRY AND SUPPLY
be pleased to state: '

(a) the names of the autonomous bodies to
which his Ministry gives annual grants;

tPostponed from the 25th November,
1965.

12 DEC. 1965]

to Questions 3478

(b) whether his Ministry exercises some
financial control over these autonomou»
bodies to ensure that the grants given to them
are properly spent; and

(c) whether there is any system for assest-
ment or review of their work periodically ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTY AND SUPPLY
(SHRI BIBLDHENDRA MISRA): (a) A list
showing the names of autonomoui bodies to
which the Ministry of Industry and Supply
gives annual grants on a regular basis is
placed on the Table of the House.

(b) and (c) A statement giving the infor-
mation is laid on the Table of the House.

STATEMENT

The names of autonomous bodies which
are given regular annaul grants

1. The National Small Industries Corpo-
ration Ltd., New Delhi.

2. The Small Industries Extension Train-
ing Institute, Hyderabad

3. The National Design
Ahmedabad.

4. The National Productivity Council,
New Delhi.

5. The Indian Standards Institution, New
Delhi.

6. The Central Machine Tool Institute,
Bangalore.

7. The Invention Promotion Board, New
Delhi.

8. The National Cooperative Unioo of
India.

Institute,

STATEMENT

The Board of Directors of the National
Small Industries Corporation, the Governing
Councils of the Small Industries Extension
Training Institute, the National Design
Institute, the National Productivity Council,
the Central Machine Tool Institute and the
Invention Promotion Board; and the
Executive Council of the Intian Standards
Institution, include representatives of the
Ministry of Industry and Supply and the
Ministry of Finance. This ensures that the
activities of these bodies, with particular
reference to their expenditure, is regulated in
accordance with the purposes for which
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grants are given to them by Government.
The following are the measures which en-
sure that there is adequate financial control
and assessment of the work of the bodies
from time to time :
(a) The annual budgets of the bodies are
scrutinised by the Industry and Supply
Ministry in consultation with the
Ministry of Finance, (d) The bodies are
required to maintain an audited record of
all assets acquired wholly or substantialy
out of the grant. These assets are not to
be disposed of, encumbered or utilised
for purposes other than those for which
the grant has been sanctioned without the
prior of sanction of the Government, (c)
The bodies are required to maintain a
register of permanent and semipermanent
assets acquired wholly or mainly out of
the grant in the prescribed proforma and
a copy thereof is required to be furnished
to the Ministry. (J) The accounts of the
bodies are open for check by the
Comptorller and Auditor General of
India at his discretion with a view to
ensuring that the grant has been utilised
for the purpose for which the same is
sanctioned.

(«) After the amount has been fully
utilised the bodies are required to
furnish to the Ministry as provided
in G.F.R. 150 a certificate to the
effect that the grant has been utilised
for the specific purpose for which it
is sanctioned together with the
audited statement of accounts.

(/) Sanctions for the release of grants are
issued with the concurrence of the
Ministry of Finance.

(g) Senior Officers of the Ministry of
Industry and Supply make periodi-
cal visits to these bodies and satisfy
themselves that the grants are
utilised for the purpose for which
they are given.

(A) Annual Reports are received from
the bodies and reviewed by the
Ministry of Industry and Supply.

2. The National Co-operative Union of
India is given grants for the purpose of

[RAJYA SABHAIJ

to Questions 3480

organising training courses for officers of the
Co-operative and Industries Department* of
the Central and State Governments and
members and staff of Industrial Co-operative,
organisation of seminars on the subject of
industrial co-operation and the issue of
publications. The Committee on Co-opera-
tive Training of the National Co-operative
Union which is in-charge of this work in-
cludes representatives of the Ministry of
Industry and Supply, Ministry of Community
Development and Co-operation and the
Ministry of Finance. The National Co-
operative Union submits to Government the
budgets relating to training courses and also
submit the accounts relating to these courses
for scrutiny.

CONTRIBUTION TO NDF BY RAILWAY STAFF
400. SHRI T. V. ANANDAN: Will the
Minister of RAILWAYS be pleased to state
the total railway-wise contribution so far
made towards the National Defence Fund
after 5th of August 1965 by (i) gazetted
officers and (ii) non-gazetted staff?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): Information is being
collected and will be laid on the Table of the
Sabha.

401 [Traits/erred to the 10th December,
1965.)

PURCHASB OF ELECTRICAND DIESEL LOCO-
MOTIVES

402. SHRI T. V. ANANDAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) how many electric and diesel loco-
motives have been ordered and purchased in
the Third Five Year Plan;

(b) what is the price of each locomotive;

(c) the names of countries from which the
purchase was made;

(d) whether any comparative study has
been made about the price prevailing in
other countries which produce these loco-
motives before ordering; and

(e) If so, the details thereof?

THE MINISTER OF STATE IN THB
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) to (e) A statement is
attached.
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STATEMENT

{a to (c) The number of locomotives ordered abroad and expected to be received
Third Plan Period, C.&F. cost per unit and the country of origin are indicated

m the table below: P
No. of
locos
Approx. recei
S Year Country of C&F @
No. Particulars of orders of origin cost per 10 be
order loco (in  received
lakhs in Third
of Rs.} Plan
period
o © T ELECIRIC LOCOMOTIVES
Froad Gauge
1 10freight type locos ordered on Mfs 1961  Belgium, 10-97 10
Group, a consortinm of firms in France, Ger-
West Europe. many & Swit-
zerland
2 28 Mixed traffic type locos ordered 1961 Japan 1008 28
on M/s Mit H
i 45 freishl type locos ordered on 1963 Japan 10-01 45
M/s Hitachi.
4 30 freight type locos ordered on 1963 Belgium, 10-32 30
M/s Group. France, Ger-
many & Swit
zerland
Metre Gauge
5 18 Mixed traffic locos ordered 1963 Japan 781 18
on M/s Mittum
6 2!\rﬁmdtra&htym locas ordered 1965 Japan 7-81 —
on M/s Mitsubishi.
DIESEL LOCOMOTIVES
Broad Gauge
7 40 Diesel electric locos 1961 on M/s 1961 US.A. 12-55 40
General Motors.
8 40 Diesel electric locos 1961 on M/s US.A. 1224 40
ALCO.
9 25 Diesel electric locos 1962 on M/s 1962 US.A. 12-06 25
General Motors,
10 7 Diesel electric locos on M/s Gene- 1962 US.A. 1204 8
ral Motors.
11 13%"})1&1 electric locos 1962 on 1962 US.A. 1166 133
S
12 54 Dicsel elcctnc locos on M/s 1964 US.A. 11-19 54
ALCO.
13 25 Diesel electric locos on M/s 1964 USA. 1119 25
ALCO,
Mefre Gauge
14 30 Diesel electric locos on M/s 1960 US.A. 7-90 n
General Motors.
15 30 Diesel electric locos on M/s 1960 US.A. 308 ki)
ALCO,
16 25 Diesel electric locos on Mfs 1963 USA. §-40 25
General Motors.
17 25 Diesel electric locos on M/s 1963 USA. 838 25
ALCO.
18 37 Diesel Electric locos on M/s 1963 Canada 8-18 7
Montreal Loco Works.
Narrow Gauge
1963 West Gerany 526 25

19 25 Diesel hydraulic locos on M/s
M.AK.
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(d) and (e) Prices paid for electric loco-
motives and narrow gauge diesel locomotives
imported during the Third Plan have been
based on International competitive bids. The
prices for other diesel locomotives obtained
from the United States and Canada and
financed under the respective country's aid,
on the basis of competitive bids within that
country, are in general found to compare
favourably with prices for similar lo-
comotives from other countries. Even within
the U.S.A. intense competition was found to
be prevalent, so that by placing orders
always on the basis of the offer most
advantageous to us, we were able to buy at
favourable prices which showed a downward
trend.

Thus during the Third Plan, the import of
the locomotives was goverened not only by
considerations of technical suitability,
manufacturers' capability, delivery and
prices, but also by taking into account, in
certain cases, the source of foreign exchange
made available by Government for such
import; subject to this, the fullest considera-
tion is given to the price factor.

LIBERALISED PENSIONARY BENEFITS SCHEME
403. SHRI T. V. ANANDAN: Will the
Minister of RAILWAYS be pleased to state
whether there is any proposal under Govern-
ment's consideration to keep open the date
of option for railwaymen to come under the
liberalised pensionary benefits scheme that
has come into force from 1st January, 1964?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): No. The last date for
exercising options for pensionary benefits
expired on 30th September 1964
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f [THEFT COMMITTED IN PASSENGER IRAINS

404. SHRI B. N. BHARGAVA: Will the
Minister of RAILWAYS be pleased to refer
to the answer given to unstarred Question
No. 700 in the Rajya Sabha on the 16th
September, 1956 and state:

(a) what is the number of cases in which
prosecutions were launched in connection
with the loss of about eight and a half lakh
of rupees as a result of thefts committed in
passenger trains from the 1st January, to
30th June, 1965;

(b) what is the number of persons sen-
tenced;

(c) whether any stolen goods were re-
covered;

(d) if so, what is the value of the goods
recovered; and

(e) what action has been taken to prevent
and detect such thefts in future?]
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1i) Baglish translation.
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TaT W ¥ #7 Iwaifae e W
el 1< TTF FTHTT AT § | A0
ot gzt 97 fddaer wEw & fag
T AT gfan @ Wi =9 9T
fame agatn vy StET & AT W T
ATEIT T AFHIE, q2AT ZraT & ar e
R a1 WS § AW FgQ (gt 3
F &t AT 3T T & (A g
& et Ty gfer @ g e
e srar €\ @A gE 7 W
AT A gfae 1 agwE g
agulT WA ST g | TE4 or|rE,
3y fe=mi 7 aifaei 91 grar & oo
WA W T & 3erg o E

ftTHB MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAO SINGH): (a) and (b) Prosecution
is a court proceeding which is launched only
after the completion of police investigation
and this takes quite a long time. Thereafter, the
question of awarding punishment to criminals
comes up before the court.

So far, prosecutions were launched in 227
cases in 3 out of 8 Railways and 84 persons
were setenced so far.

(c) Yes.
(d) Rs. 1,22,642.

(e) Prevention and detection of crime
against person in railway trains and in
railway premises is the responsibility of the
Govt. Railway Police and the State Govern-
ment. Close co-operation is however,
maintained with the Govt. Railway Police at
all levels for the control of crime and their
attention is promptly drawn to any seious
crime that occurs and to any increase in
criminal activities in any particular area or
train for taking remedial measures. The
Railway Protection Force also render

[2 DEC 1965]

to Questions 3486

full possible assistance to the Govt. Railway
Police. Railways have also adopted pre-
ventive measures in passenger train compart-
ments for the safety of the travelling public.]

Widta IWa &0 wrenlfyar, ww
a1 SEwml 97 wor

405, =i WIEE AT WO ¢
1 W uAr 2 faasae, 1065 %1 1oy
AT § HaTilEea 9w o7 a8 421 &
faw 7 o &7 ¥ET AL ag w9
T wqT w7

() wrdm g 31 mamfe,
Wi MEAT 797 @rwH 97 9t
F ST 426 WIHS gT TAH 4 F44 10
AT § qHEH AT F T F;
AT

(&) @9 wi9sl & a/va 0 W7
FaTIgrwr M g7
tITHETTS IN GOODS TRAINS, GOODS SHEDS
AND PLATFORMS OF INDIAN RAILWAYS

405. SHRI B. N. BHARGAVA: Will the
Minister of RAILWAYS be pleased to refer to
the answer given to Unstarred Question No.
421 in the Rajya Sabha on the 2nd
September, 1965 snd state:

(a) the reasons for launching prosecutions
in only ten out of the four hundred and twenty
six cases of thefts in goods trains, goods sheds
and platforms of the Railways; and

(b) the action taken in regard to the re-
maining cases?

T wATAT | CenwEt ¢ (so T

awt fag) ) == FIAAT
FIIAE F o0 SET F 797 9ra4Er #7
i [ GER IR e G |
qf= 1 HJTAL & g AT
T y [ WTAR
() nl e % s,
151 AT § 9927 T 10 F H{
Hq TH AAAT #1 T A1 161 TF

t( ] English translation.
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qg= At ¥ 1 ol FB ST wiwe
ﬁt@:—:&' THNT A I qoqEaT 21

{{THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) All cases of thefts
are reported to the Government Railway
Police and local police for investigation and
legal action. Prosecution, which is a court
proceeding, is launched only after tho
finalisation of police investigation.

(b) According to latest report, prosecution
has since been launched in 151 cases bringing
the total to 161 so far. Some more cases are
also likely to be prosecuted.]

NON-UTILISATION OF NP.L. KNOW-HOW

406. SHRI R. S. KHANDEKAR: Will
the Minister of INDUSTRY and SUPPLY
bo pleased to state:

(a) whether it is a fact that the authorities of
National Physical Laboratory of Delhi have
lodged a protest to his Ministry that their
know-how is not utilised for the benefit of
the public sector undertakings; and

(b) if so, what action has been taken in the
matter?

THB DEPUTY MINISTER IN THB
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA): (a)
and (b) Yes, Sir. The matter is still under
consideration between this Ministry and the
department concerned.

TICKBTLESS

407. SHRI JAGANNATH PRASAD:
Will the Minister of RAILWAYS be
pleased to state;

(a) whether it is a fact that there have
been considerable decrease in the cases of
ticketless travelling during last six months; and

TRAVELLING

(b) what is the number of passengers
charged for ticketless travelling during the
period?

THB MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) There has been
decrease on four railways and increase on
others but there is an overall increase in the

tfJEnglish translation.

[RAJYA SABHA]

to Questions 3488

cases of ticketless travelling during the period
April to September, 1965 as compared to the
corresponding period of the previous year.

(b) 3,863,371 as compared to 3,759,554
during the corresponding period of the
previous year.

ALARM CHAIN PULLING

408. SHRI JAGANNATH PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(@) how many cases of alarm chain
pulling have been reported during the last six
months; and

(b) the number of persons who were fin;d
for alarm chain pulling during the same
period?

THE MINISTER OF STATE IN THB
MINISTRY OF RAILWAYS (DR. RAW
SUBHAG SINGH): (a) 51,549 during the
period April to September, 1965.

(b) 85.

INCLUSION OF TICKET COLLECTORS TM TIM
CATEGORY OF RUNNING STAFF

409. SHRI D. THENGARI: Will the
Minister of RAILWAYS be pleased fo
refer to the reply given to the Starred Ques
tion No. 781 in the Rajya Sabha on 23rd
September, 1965 and state:

(a) whether the examination of the re-
presentation received on behalf of the Ticket
Collectors for their inclusion in the category of
running staff has been completed; and

(b) if so, the decision of Government oc
the representation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) The question of
treatingtheticketcheckingstf.ff, fe, Travelling
Ticket Examiners, as Running Staff i* still
under examination.

(b) Does not arise.

REPRESENTATION OF PASSENGERS' AKD COM-
MERCIAL INTERESTS ON RAILWAY ZONAI
COMMITTEES

410. SHRI D. THENGARI: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to the Unstarred
Quest ion No. 713 in the Rajya Sabha on the
16th September. 1965 and state!
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(a) the proportion of earnings to Railways
from passengers, and from the commercial
interests and;

(b) the average proportion of representa-
tion of passengers, and commercial interests
on the Railway Zona] Committees?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (DR. RAM
SUBHAG SINGH): (a) For the year 1964-
65, passenger earnings and goods earnings
accounted for 30 per cent and 61 "7 per cent,
respectively of the total earnings. The
remaining 8.3 per cent was in respect of
other coaching and sundry earnings.

(b) Representation is not given on tne
Railway Users Consult Uive Committees to
various bodie; on the basis of earnings under
each head.

It 4u bjen Provided that five Chambers of
Commerce and Trade Associations and one
Passenger Association should be given
nomination on the Zonal Railway Users
ConsuJatitve Committees. In addition re-
presentatives of State Governments, State
Legislatures, Members of Parliament etc.
»re also included, who represent both
Passenger and Commercial interests.

ALUMINIUM FACTORY IN KERALA

411. SHRI M. P. [BHARGAVA: Will
the Minister of STEEL and MINES be
pleased to state:

(a) whether it is proposed to set up an
aluminium factory in Kerala;

(b) if so, what are the reasons for selection
of Kerala as the site for aluminium [factory;
and

(c) whether the factory will ybe in the
public or private sector ?

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY): (a)
to (c) A letter of intent has been granted to a
6rm in the private sector for the
establishment of a new aluminium smelter in
Kerala based mainly on bauxite deposits
InGuJ3rat. The firm selected Kerala because
of the availability of cheap electric power.

412. [Trattsfe tted to the I1th December,
1965.!

/1 DEC. 19651

to Questions 3490

TRADB AFFECTED DUE TO INDO-PAK
WAR

413. SHRI SITARAM JAIPURIA! Will
the Minister of COMMERCE be pleased to
state:

(a) to what extent our trade with Pakistan
has been affected as a result cf the recent
Indo-Pak cenflict:

(b) the quantity and value of goods
exported to Pakistan and imported from
Pakistan during the last six monthi; and

(c) whether Government has ch; Tked out
any trade policy in respect of Pakistan?

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH): (a) Indo-
Pakistan trade which was of the older of Rs.
26 crores for the year 1964-65 has come to a
complete star.d still with effect from 10th
September. 1965.

(b) For the period Jaruary-Ai:gust, 1965,
the value of goods importid frcm Pakistan
was of the order of Rs. 1284 lekhs against
India's exports to Pakistan totdling Rs. 700
lakhs for the same period.

(c) So long trade with Pakistan is sus-
pended, the question of chalking out any
trade policy in respect of Pakistan does not
arise.

ARTET G v WG W I
v & fog g dua

414, ot faegwI WRTATE
sifear : 37 weaw a9r W qAT g
Ty &1 g w0

(%) avere 7 Fdvar Gw A
FUAT Fo H#lE ¥ IEN FE F
faw fra sam 97 o0 @4 el
w1 w1 fom e 2 @

(@) v @ & fu  feefae
rqrt w1 fa=Te G i gy AT IwH
g W (%) & sfedifan s a1 sifaw
& ¥ qAT A F AT G 7
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‘[STBBL PLANT FOR UTILIZING IRON RES
OF BELADILA AREA

414. SHRI V. M. CHORDIA: Will the
Minister of STEEL AND MINES be phased
to state:

(a) the place where Government have
decided to set up a steel plant for the pur-
pose of utilizing iron ores available in the
Beladila area; and

(b) the names of the places which were
considered for this purpose and the reasons
for which the place referred to in part (a)
above was finally selected?]

T TG W Al A THo Wl
Ted): (%) @ar (@) wrtwa goETe
FAEA- AT WA | FAvEer
&a ¥ dtg afaer 72 AT OF
FICAAT 4709 F74 & A 7 fafaw
safeeq ©Easd w17 e s
feam & waar sl 92 AT &2
@ E IgWATEE S F L
oAt & Fhvaw w1 ¥ faota 7@1 far o
g

fTHE [MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY): (a)
and fb) Government are currently conside-
ring the report of the British American Steel
works for India Consortium on the
feasibility of locating a Steel Plant in the
Beladila—Visakhapatnam region based on
iron ore from the Beladila area. No decision

has so far been taken on the location of this
plant.]

WEQ NI § FOOH & T K T@TAT
415 =t faus QAT wEATATATS!
wrefem: am Swm agqr wWOT wWaE(
gg T F O w4
(¥7) fre at ® wen 93w 71 -
&7 TG AT T F@ T T
& fem fzar swr 4,

(@) =& daq & a7 ¥ vl &
s e e faf & oo 7 93qmaw
frqr s v

[RAJYA SABHA]

to Questions 3492
() F-feer ardmt & Fa2 |
T4 qivaae fFo g ik

(%) ==f %= a% ¥ & FreEe
& eurfae fvo s &1 s g7

tIsEntao uP or PAPER MUX IN. MADHYA
PRADESH

4i5. SHRI V. M. CHORDIA: Will the
Minister of INDUSTRY AND SUP-PLY be
pleased to state:

(a) the year in which the forest area of
Madhya Pradesh was earmarked for the
setting up of a paper miil tl ere;

(b) the original date from which the
production of paper was to start in accor-
dance with the terms of the agreement in
this regard,

(c) the dates on which changes were
effected in the agreement and the nature of
the changes effecied; ; nd

(d) when the paper mill is likely to be set
up there?]

TJUW AT WA AATTE W IIHAT
(ot P o) - () & (%) st
e 4 9N vy fae @ ARy
ferar & it s e 1 8 fiveg mowaa:
Ig Wed AW F WEE e 5 & spweng
¥ wifaee fue fuew fafids W
Foud §7 T8 ¢ | Afg Qar § a1 g9 faer
# o F I ¥ &1 IO E g G
Figafryod weg ael oo faer
§ TR e AW 6-7 9 Wy a0
7 farg wrry TEw & fawy feafa
TIE@EAFY L AFAT 79 # §
AT H1 TS T WD AZGT A1 ALY
fref F T ow 2

T A% AT EAT FT 97 T I A
FO< q1iz W afaaq 67 o7 a9g 2
ag ATRET WA W29 &0 97 THIC F
wEw T@ar |

tl ] English translation.
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f[THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA): (a)
to (d) The Member has not named the paper
mill in his view but presumably he is
referring to M/s. Orient Paper Mills Ltd., at
Amlai in Shahdol District. M.P. If so. this
Mill has already gone into production from
June this year. There is no doubt that this
mill has taken 6-7 years to come into
Production hut, due to the difficult situation
for Paper Industry this is one of very few
new large paper mills which have actually
been established nc”riiy.

As regards leasing out the forest areas and
the changes in the agreerrert etc., the matter
relates to the State Government of Madhya
Pradesh.]

MANUFACTURE OF COMPONENTS USED IN
STEF.Il. INDUSTRY

416. SHRI RAM SINGH: Will the Mi-
nister of STEEL AND MINES be pier sed
to state:

(a) whether any decision has been taken
by the Government to manufacture at least
80 per cent, components used in the steel
industry as against the 20 per cent, now
being produced in the country;

(b) whether any target for the production
of such components has been drawn up;
and

(c) the saving in foreign exchange that
will accrue due to this production?

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY) : fa)
to (c) Government have decided to maximise
the indigenous manufacture of spare parts
and components required by the steel
industry by all possible means. These include
the manufacture of such items at the Heavy
ling'meering Corporation, the workshops
attached to the Steel Plants and at under-
takings in the private sector so as to achieve
self-sufficiency in these items as soon as
possible. It is too early to estimate the
overall saving in foreign exchange on
account of these measures but it is antici-
pated that the import of components and
spare parts will be reduced very considerably
by the end of the Fourth Five Year Plan
period.

/1 DEC. 1965]

to Questions 3494

wiva e gt | fafadiee
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(%) war wey WM F WEET A
T W T q40E ¥ o g
e

(%) afy @, a1 39% w0 Fre00
g7
t [INVESTMENTS IN KORBA COALFIELDS

f SHRI RAM SAHAI: 417 4 THAKUR
BHANU PRATAP/  SINGH: Will the
Minister of STEEL AND MINES

be pleased to state:

(a) the total amount invested in the Korba
coalfields upto the period ending the 31st
March, 1963;

(b) the amount invested by the Govern-
ment of Madhya Pradesh in this project;

(c) the total amount of dividend earned
by these coalfields during the years 1963-64
and 1964-65 and the share of the Govern-
ment of Madhya Pradesh therein;

(d) whether the amount has been paid to
the Government of Madhya Pradesh; and

(c) if not. the reasons therefor?

TR AT OTW HEt { off g0 vl
gl (%) FrEar KA dq SO

t[ JEnglish translation.

MI8BRS 653



3495 Written Answers

qfedveaT § 3,36,00,000 5o #v ufer
frntfora & § &

(&) 1,12,00,000 %o |
(7) wg g A & gf @—

T

(1) 1963-64 &
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A W waAw

ORI ATATT 4,20 303
(2) 196465 &
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tTHE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY):
(a)A»um of Rs. 3,36,00,000 has been
invested in Korba Coalfield Partnership
Project.

(b) Ra. 1,12,00,000.

(c) This information is given below:—

Rs. (0
Profit earned during

1963-64 ... 12,60,908
Share of Madhya Pradesh
Government init.. 4,20,303

('O Profit earned  during
1964-65 ..o 13,54,720
Share of Madhya Pradesh
Government in it 4,51,573

(d) No, Sir,

() The payment will be made when a a
final settlement is reached between the
National Coal Development Corporation

[RAJYA SABHA]

to Questions 3496

and the Government of Madhya Pradesh
over the price of coal supplied by the Na-
tional Coal Development Corporation to the
Madhya Pradesh Electricity Board and the
crushing charges therefor.]

wreut # afaw wEw

oft oW WA
BTET WA Sary g

TIT TEqTE AQT AR HAT qE AW
& T F4a [

(%) FFa-fen oWl & sWamW
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g1 s, s

(w) frodr dm a9 & v @
ST IO ATE FIW, HETH, WEF qAW
a7 9T § 18 ArF-ggare 97 feaet
@ g9 g ?

t [MINERAL SURVEYS IN STATES

fSHRI RAM SAHAI: 418. m{ THAKUR
BHANU PRATAPI. SINGH:.

Will the Minister of STEEL AND MINES
be pleased to state:

(a) what are the names of the organisa-
tions engaged at present in the survey of
minerals in each state;

(b) what fresh data has been so far col-
lected through these surveys;

(c) when this survey work is likely t6 be
completed; and

(d) what is the expenditure incurred by
these organisations during the last three
years on the investigation in Andhra Pra-
desh. Madras. Madhva Pradesh and Orissa?}

T a1 ww et (st gHo welw

wH): (%) & (7) goar = * o
AT # o1 3 e % A A s

418.

tf ] English translation.
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t{THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY): (a)
to (d) The information is being collected and
will be laid on the Table of the House].

7= gan aftew fom g s
FT FeATEA

419. s M WEA T THO@
qAq R FEA Ug AT A FA AGT
fa:

(%) @ar wer Rw faag wew 7,
v atmaw o gra ®m
FAT 0 o7 § H49 §, 395 qag
FT WIS o Awr § K

(@) afz &, &t =asr qar afoomy
fagan @ 7

t[MINING OF COAL BY MADHYA PRADESH
MINING CORPORATION

419. SHRI RAM SAHAIL: Will the Mi-
nister of STEEL AND MINES be pleased
to state:

(a) whether the Madhya Pradesh Elec
tricity Board has sent any communica
tion to his Ministry for the mining of coal
by the State Mining Corporation; and

(b) if so, what has been the result thereof ?]

T O & WAl (S g wel
)
(%) 7@ wged |
(@) ww gem FE & |
tITHE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY):
(a) No, Sir.
(b) Does not arise.]

TR Wi O% YA § AN AW
T grE & I ¥ Ty Ay el W
T T

420. st TR PR TV T AT
7F "W F FA T4 (B
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(F) ®=n &@T @7 aw W
Al 9T AN 9 I T F FW
q AT T AT G19 F 34T F @ AT
T WY @A FrAa #1317 ey @
& o s wfemt w1 wlow afom
FIAT TEAT § A TAH Aga SqvaT Wi
g & ufa # mfadi 1 aga smfaer
3ET ] ; &

(@) afz &, &1 e5 v & W
a8 faq qu §7

tf[WORN OUT CONDITION OF RUBBER TYRES
OF HAND TROLLEYS USED AT RAILWAY
STATIONS

420. SHRI RAM SAHAI : Will the
Minister of RAILWAYS be pleased to state

(a) whether Government's attention has
been drawn to the worn out condition of
rubber tyres of hand-trolleys commonly
used at the Railway stations for carrying
goods as a result of which the coolies have
to labour hard, besides their making too
much noise and causing much incon-
venience to the passengers at night, and

(b) if so, what arrangement has been
made in this regard ?]

¥ oo § gywat (it o )
(%) @ar (&) 5 & | T g9EAT F
= a1 ¥ ez & & @R & afgt
AT 219§ A1 &1 STE @I & AN
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&,

m gg s g aE g St

g7z azaq & fAu dy F-aemEEt gr
YT FTCATS & AT 8, AT w-
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=% e ect 7 59 sfems 2k al

f[ J English translation.
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tITHB DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI SHAM
NATH): (a) and (b) Yes. The Railways have
instructions to replace the hand trolleys
fitted with iron-wheels by trollies fitted with
rubber tyres and railways are progressively
completing the replacement. When the
rubber tyres are worn out, suitable action for
replacing them is also taken by the
Railways, though, at times, there is some
difficulty in procuring adequate stocks from
manufacturers. ]

COLLISION AT SAGAULI STATION OF N.E.
RAILWAY

J SHRI D. THENGARI:
SHRI RAM SINGH :

WiU the Minister of RAILWAYS be
pleased to state :

a fact that colli
sion between a goods train and an
engine of an up goods special took
place at the Sagauli station on the
Narkatiaganj—Muzaffarpur ~ section  of
the North Eastern Railway on the 14th
November, 1965 ;

(a) whether it is

*(b) if so, the reasons of the accident and
the number of the casualties as a result
thereof; and

(c) whether any enquiry into the accident
has been instituted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS j (SHRI
SHAM NATH) : (a) Yes.

(b) The cause of the accident is under
investigation.

Two railway employees were killed and
another sustained minor injuries.

(¢) Yes.

SUITING up or MACHINE-TOOL FACTOMM
IN RAJASTHAN AND GUJARAT

422. SHRI M. C. SHAH : Will "the"
Minister of INDUSTRY AND SUPPLY be
pleased to state whether Government have
since taken any decision

t[ ] English translation.
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to set up two machine-tool factories in
public sector one in Rajasthan and the other
in Gujarat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUPPLY
(SHRIBIBUDHENDRA MISRA): It has
been decided to set up two new machine tool
factories in the public sector-one for the
manufacture of grinding machines at Ajmer
in Rajasthan and the other for the
manufacture of medium heavy machine tools
such as lathes, boring and milling machines
at Blutvnagar in Gujarat State.

INDUSTRIES FACING DIFFICULTY DUE TO
NON-AVAILABILITY OF RAW MATERIALS
JSHRIM. C. SHAH :
“3 [SHRI RAM SINGH :

Will the Minister of INDUSTRY AND
SUPPLY be pleased to state :

(a) whether Gonvermerit have assessed
the extent to which the established industries
in India are suffering for want of essential
raw materials which have to be imported
and to what extent they are unable to utilise
their full installed capacity ; and

(b) if so, the details thereof and what
steps Government propose to take to tackle
the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA) : (a)
and (b) Due to restrictions on import of raw
materials arising out of shortage of foreign
exchange. Several industries are unable to
utilise their full installed capacity. The
extent of under-utilisation varies from
industry to industry.

The question of import substitution in
respect of raw materials, components and
capital equipment is actively engaging the
attention of Government. Several measures
to stimulate and promote such substitution
have already been taken. It is also proposed
to develop ancillary industries with a view
inter-alia  to  manufacture items of
equipment which are being imported.
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IMPACT ON SMALL AND MEDIUM INDUSTRIES
BY RESERVB BANKS' CREDIT SQUEEZE

424. SHRI M. C. SHAH: Will the
Minister of INDUSTRY AND SUPPLY
be pleased to state whether Government
have assessed the impact on small and
medium scale industries of Reserve Bank's
credit squeeze and compulsory deposit
scheme on imports?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA) ; In
the interest of price stability and in view of
the strain placed on the economy by the
current emergency, the Reserve Bank of
India initiated certain measures of control
and restriction on Bank Credit. These
measures are not intended to affect the
reasonable provision of Bank credit to
industries for their productive operations.
The need for maintaining credit facilities for
meeting all the essential requirements of
exporters, defence oriented industries and
manufacturer of consumer goods has been
impressed on all the leading Banks. Special
consideration, by way of liberal credit faci-
lities, has been given to small-scale indus-
tries in the border districts of Punjab.

The Import deposit scheme, providing for
the deposit of 25 per cent of. the c.i.f. value
of imports, was withdrawn with effect from
the 20th August 1965.

ASSISTANCE TO SINGARENI COLLIERIES
COMPANY FOR EXPANSION
425. SHRI P. K. KUMARAN : Will

the Minister of STEEL AND MINES
be pleased to state :

(a) whether Singareni Collieries Co. was
promised assistance of Rs. 22 crores for
expansion work during the Third Five Year
Plan:

(b) if so, how much of the promised
assistance have been made available to the
Company so far ; and

(c) what are the reasons for delay in
payment, if any ?

THE MINISTER OF STEEL AND
MINES (SHRIN. SANJIVA REDDY) : (a)
For the Third Five Year Plan, the require-
ment of the Singareni Collieries Co. Ltd.,
expansion programme was estimated at Rs.
20 crores for a production of 574 million
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tonnes of coal in the last year of the Third
Plan period.

(b) and (c) up-to-date Rs. 1,218 lakhs
have been provided by the Government of
India to the Company. More funds would be
made available to the Company for the Third
Plan expansion programme keeping in view
its requirement in the light of the modified
production programme and the resources
available with Government. A production of
about 4 million tonnes only is expected in
1965-66.

SUPPLY OF WAGONS TO SINGARENI OLLIERIES
COMPANY

426. SHRI P. K. KUMARAN: Will
the Minister of RAILWAYS be pleased
to state :

(a) the number of wagons required by the
Singareni Collieries Company was per their
indent per day for despatching coal ;

(b) the average number of wagons sup-
plied per day ; and

(c) if the daily supply of wagons is lesser
than the demand, the reasons therefor ?

THE DEPUTY MINISTER IN THB
MINISTRY OF RAILWAYS (SHRI SHAM
NATH) : (a) and (b) The number of wagons
(in terms of four wheelers) requisitioned by
M/s Singareni Collieries Co. averaged 500
wagons per day during November, 1965 (Up
to 20th), against which the supplies averaged
502 wagons per day.

(c) Does not arise.

IMPORT or BoOKs

427. SHRI SI1TRARAM JAIPURIA;
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that a largo number
of English books prescribed as text books in
many nursery and kindergarten classes of
Delhi schools and the public schools in the
country are imported from foreign countries

s

(b) if so, the amount of foreign exchang*
used for the import of these bocks during the
last five years, year-wise ; and

(c) what steps are being taken to curb the
import of these books with a view to having
savings in foreign exchange on this account ?
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THE MINISTER OF COMMERCE (SHRI
MANUBHAI SHAH) : (a) to (c) English
books prescribed in the Government aided
Schools in Delhi are not imported from
foreign countries. Generally no large scale
imports of such books are being made as
most of thtm are published and printed in the
country.

Information regarding import of English
text books in unaided Public Schools is not
available, as their import could be made
against the general description of "Books",
without specifying whether these are text
books or not. In the absence of <bis
information it is not possible to indicate the
foreign exchange expended on the import of
such books in the last five years.

DECONTROL OF COMMODITIES

428. SHRI SITARAM JAIPURIA: Will
the Minister of INDUSTRY AND SUPPLY
be pleased to state :

(a) whether it is a fact that Government
propose to decontrol some more com-
modities apart from decontrolling cement;

(b) if so, which are those commodities ;

(c) in what respect there would be de-
control over these industries; and

(d) when these are likely to be de
controlled ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND SUP-
PLY (SHRI BIBUDHENDRA MISRA) :

(a) No, Sir,

(b) to (d) Do not arise.

CALLING ATTENTION TO AATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEPARTURE OF NAGA HOSTILES
TO PAKISTAN FOR RECEIVING MILITARY
TRAINING

SHRI M. P. BHARGAVA (Uttar Pradesh)
: Sir, I rise to call the attention of the
Minister of Defence to the reported departure
of one thousand Naga hostiles to Pakistan for|
receiving military training.

[RAJYA SABHA]
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (DR. D. S.
RAJU): Mr. Chairman, Sir, Government
have received reports that groups of Nagas
have been collecting in various areas in the
northern parts of Manipur State. It is
possible that the hostiles are collecting with
the intention of proceeding to East Pakistan
in the near future for securing arms and
military training. Our security forces have
been alerted tbcut the possibility of such a
move.

SHRI M. P. BHARGAVA: May I

know whether the Defence Ministry was
given prior information at least about 15
days back that one thousand Nagas will be
crossing over to Pakistan for training and if
that was so, what preventive steps were
taken by the Defence Ministry to see that
such a large number of Naga hostiles do not
cross the border 7

DR. D. S. RAJU : We are not very certain
about the exact number but as I have said,
groups of Naga hostiles are collecting in the
northern parts of Manipur, groups of few
hundreds probably. Our security forces are
aware of this and they are taking all possible
precautions to see that they do not enter
Pakistan.

SHRIM. P. BHARGAVA: May I
know whether the Naga Government autho-
rities had also informed the Defence Minis-
try that such a move was on and if so, what
steps were taken to strengthen the hands of
the Naga Government and to see that this
does not happen 7

DR.D.S. RAJU:We are intouch
with the Naga Government also and we are
aware of the possibility of their move to-
wards East Pakistan. We are taking all
possible steps to see that such a move does
not take place.

SHRI A. B. VAJPAYEE (Uttar Pradesh) :
This is not the first time that Naga hostiles
are trying to cross over to P&kitten for
military training and they ccme back. Are
we to understand that the Government or our
security forces are not in a position to
prevent the hostile Nagas frcm crossing over
to Pakistan 7

DR. D. S. RAJU : Sir, if the hon. Member
has ever seen the terrain, it will
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be easy to appreciate it. It is a very difficult
terrain with deep ravines. It is a thick and
dense area and it is very easy for one or two
people to cross over and it is very difficult
to prevent them. Apart from that, there is an
old Indo-Burmese Agreement according to
which Nagas can move without arms up to a
depth of 25 miles into Burma and then come
back for purposes of social contact. That is
an old tribal Agreement and that probably is
helping them.

SHRI M. P. BHARGAVA : May I know
from the hon. Minister whether, after getting
this information that such a movement was
likely to take place, the Government of India
got into touch with the Peace Mission and
asked them to contact the Naga hostiles and
advise them not to take such a step in view
of the talks which are going on between the
Naga hostiles and the Government of India ?

DR. D. S. RAJU : Yes, Sir, We are
constantly in touch with the Peace Mission
also about this.

DR. D. S. RAJU : It is possible that
Pakistan might be supplying arms and other
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equipment. These violations are also com-
mitted and they are known to us.

SHRI D. THENGARI (Uttar Pradesh) :
Why is it not possible for the Government
to locate the leaders of the hostile Nagas
and arrest them under the D.I.R. ?

DR. D. S. RAJU : We cannot arrest them.
There is an agreement governing the
suspension of hostilities and we are bound
by the terms of that agreement.

SHRI MULKA GOVINDA REDDY
<Mysore) : I would like the hon. Minister to
give me a definite reply as to whether the
Ministry  Intelligence or the Police
Intelligence gave any advance information
to the Ministry that the Naga hostiles are
crossing over to Pakistan in order to take
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training there and I would also like to know
whether the arms that are found with the
Naga hostiles, after they return, bear
Pakistani markings or Chinese mar kings as
well.

DR. D. S. RAJU : Sir, we are very well
informed that these people are collecting in
the northern parts of Manipur, in those three
Sub-Divisions. That is an area which is
covered by the Peace Agreement. So we
cannot touch them. They can move about
without arms, without any provocative
action. But we are watching their
movements very carefully. They have col-
lected there possibly for the purpose of
crossing over to Pakistan. In most of the
weapons which have been captured from the
Naga hostiles, of course the marking* are
erased. Some of them are old English
weapons and some of them Pakistani wea-
pons also.

SHRI I. K. GUJRAL (Delhi): Sir, earlier
in March or April it was brought to the
notice of the Government that about 1500
Nagas were to cross from Pakistan to
Nagaland and we were assured that adequate
steps would be taken, but unfortunately they
succeeded in coming back without being
detected. Now we are told another one
thousand Nagas are going out. May I ask the
Government (1) if it was taken up with the
Peace Mission, what has been the Peace
Mission's reply to this and if they have made
an issue of this with the Naga hostiles ; (2) if
the Government is aware of the fact that
although freedom of movement between
Burma and India on the Naga border is
allowed, under the cease-fire agreement we
have reserved to ourselves the right so that
in the border for a width of ten miles our
Army is in control and so have we tried to
take steps to meet the situation after the
1500 Nagas have come back from Pakistan
and if so why are we not in a position now
to stop their going again to Pakistan ; and
(3) if the Government's attention has also
been drawn to the fact that some Nagas have
been seen in Azad Kashmir training the
guerillas and finally, may I ask the Minister
to kindly make a comprehensive statement
on this fact that as the failure of the Govern-
ment in this is known how is it going to
meet the situation and do what the Go-
vernment has not been successful in doing in
the past ?
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DR. D. S. RAJU : Sir, the hon. Member
has put too many questions and I am afraid I
cannot answer all of them; yet I will try to
answer some of them. He referred to 1,500
Naga hostiles who have crossed over from
East Pakistan in October-November 1964.

SHRI SYED AHMAD (Madhya Pradesh)
. He said March.

DR. D. S. RAJU : That is October-
November. They had collected in the Somra
tract in Burma. That is not our territory.
They had collected there and some of
them—I do not think all of them— have
crossed over possibly with their equipment.
The rest are dispersed in that area. All of
them have not crossed into Naga-land. That
is one point. About the violations and
atrocities which are committed by the Naga
hostiles, they have been frequently brought
to the notice of the Peace Mission. So far as
Pakistan is concerned, we have protested
very strongly about these Naga hostiles
being supplied with arms, equipment and
training but on all occasions, on three
occasions, they have said that these
allegations are false ; they have not accepted
that they have trained any of these Naga
hostiles. About our security forces, they are
permitted in the whole of Nagaland-Burma
border as well as in the Ukhrul Sub-Division
of Manipur to move to a depth of three miles
within the international border. According to
the terms of the Peace Agreement they can
control this area and prevent the Naga
hostiles from crossing over either way.

SHRI 1. K. GUJRAL : About Nagas in
Kashmir ?

DR. D. S. RAJU : I have no information
about that.

DR. M. M. S. SIDDHU (Uttar Pradesh) :
May I know whether the hostile Nagas have
been making use of an old Agreement with
Burma for coming and going and we have
no jurisdiction to stop the Nagas from
moving across our border and crossing over
to Burma and has it been brought to the
notice of the Government of Burma and if
so, have they suggested any means by which
this could be checked or have we suggested
any means of checking these violations ?

[RAJYA SABHA]
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DR. D. S. RAJU : According to the Indo-
Burmese agreement, these tribals, including
Nagas, can pass into Burma, without arms,
of course. This has been brought to the
notice of the Burmese Government. The
Burmese Government have been very
sympathetic to us and they are giving us
every co-operation and help.

SHRIMATI SHAKUNTALA PARANIJ-
PYE (Nominated) : If I understood rightly,
the hon. Minister said that because of the
terrain it was difficult to be vigilant and see
how many people crossed over and came
back. Now, I would like to know, under
these circumstances, how is it that he
stipulated the figure as 1,500 Nagas.

DR. D. S. RAJU : They do not move in
big batches of hundreds and hundreds. They
collect in one area in the Burmese territory.
They dump their equipment in some other
place in small quantities and they move in
two's and three's only. That way it is
possible to do it.

SHRI ARJUN ARORA (Uttar Pradesh):
May I know if the operations of our Army
against hostile Nagas are in any way limited
or circumscribed by the fact of the activities
of the Peace Mission to find a peaceful
solution and, if so, has the Ministry of
Defence taken any steps to ensure that this
sort of suspense is not prolonged unneces-
sarily ?

DR. D. S. RAJU : The area covered by
the suspension of operations extends to the
whole of Nagaland and, also, to the three
sub-divisions of Manipur. In this area we
are not supposed to go, unless there is some
provocative action from them. Of course,
our security forces and our Army are
completely free to deal with any situation
that arises.

SHRI ARJUN ARORA : He has not
replied to the second part of my question.

SHRI CHANDRA SHEKAR (Uttar
Pradesh): Will he clarify the position ? Is it
not a fact that the three sub-divisions of
Manipur were not included in the Naga
hostiles' operations before the suspension of
operations and unwittingly the External
Affairs Ministry included these three sub-
divisions in the agreement with the Peace
Mission and the hostile Nagas, and the
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hostile Naga leaders are today telling the
Peace Mission that the Manipur section of
Nagas are not abiding by the agreement that
was entered into between the Government of
India and the Naga hostiles and
unnecessarily the Defence Ministry has
asked its defence forces not to go within 500
yards of their camps, even in these three
sub-divisons of Manipur where the hostile
Nagas have been violating ftU cease-fire and
suspension of operations agreements in the
last eight months ?

DR. D. S. RAJU : The hon. Member
might address the question to the External
Affairs Ministry.

PAPERS LAID ON THE TABLE

REPORT AND ACCOUNTS (29TH JANUARY,

1964 TO 31ST MARCH, 1965) OF THE
BOKARO STEEL LIMITED, NEW DELHI AND
RELATED PAPERS

THE MINISTER OF STEEL AND
MINES (SHRI N. SANJIVA REDDY) : Sir,
I beg to lay on the Table, under subsection
(1) of section 619-A of the Companies Act,
1956, a copy each of the following papers

(i) Report and Accounts of the Bokaro
Steel Limited, New Delhi, for the
period from the 29th January, 1964
to 31st March, 1965, together v.ith
the Auditors' Report on the Ac-
counts.

(ii) Review by Government on the
working of the Company.

[Placed in Library. See No. LT-5293/65
for (i) and (ii).

REPORT (1964-65) ON THE ACTIVITIES op THE
CENTRAL SILK BOARD AND SERVICE STATIONS

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH) : Sir, I beg to
lay on the Table a copy of the brief Report
on the activities of the Central Silk Board
and Service Stations for the year 1964-65.
[Placed in Library. See No. LT-5294/65.]
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REPORT AND ACCOUNTS (18TH JANUARY TO
31ST MARCH 1965) OF THE CEMENT
CORPORATION OF INDIA, NEW DELHI AND
RELATED PAPERS THE DEPUTY
MINISTER IN THE MINISTRY OF
INDUSTRY AND SUPPLY (SHRI
BIBUDHENDRA MISRA) ¢ Sir, I beg to
lay on the Table, under subsection (1) of
section 619-A of the Companies Act, 1956,
a copy each of the following papers :—

(i) Report and Accounts of the Cement
Corporation of India Limited, New Delhi,
for the period from the 18th January to 31st
March, 1965, together with the Auditor's
Report on the Accounts. (ii) Review by
Government  on  the working of the
Corporation. [Placed in Library. See No
LT-5295/65 for (i) and (ii).]

REPORTS (1965) OF THE TARIFF COMMISSION
ON THE CONTINUANCE OF PROTECTION TO
VARIOUS INDUSTRIES AND RELATED PAPER*
SHRI MANUBHAI SHAH : Sir, I beg to
lay on the Table, under sub-section (1) of
section 16 of the Tariff Commission Act,
1951 -—

I., (i) Report (1965) of the Tariff
Commission on the continuance of
protection to the Automobile
Sparking  Plug  Industry.  (ii)
Government Resolution No. 8(1)-
Tar/65, dated the 18th November,
1965.

[ (iii) Statement under the proviso to sub-
section (2) of section 16 of the
Tariff Commission Act, 1951,
explaining the reasons why the
documents referred to at (i) and
(i) above could not be laid
within the period mentioned in
that sub-section.

[Placed in Library. See No. LT-5242/65 for

(1) to (iii).] II. (i) Report (1965) for the

Tariff Commission on the continuance of

protection to the Power and Distribution
Transformer Industry.

(i) Government Resolution No. 5 (2)-

Tar/65, dated the 19th November,

1965. (iii) Statement under the proviso

to sub-section (2) of section 16 of
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the Tariff Commission Act, 1951, explaining
the reasons why the documents referred to
at (i) and (ii) above could not be laid within
the period mentioned in that sub-section.
[Placed in Library. See No. LT-5243/65 for
(1) to (iii).]

1. (i) Report (1965) of the Tariff Com-
mission on the continuance of
protection to the Electric Motor
Industry, (ii) Government Resolution
No. 5(1) Tar/65, dated the 18th
November, 1965.

(iii) Statement under the proviso to sub-
section (2) of section 16 of the Tariff
Commission Act, 1951, explaining the
reasons why the documents referred to at (i)
and (ii) above could not be laid within the
period mentioned in that sub-section. [Placed
in Library. See No. LT-5244/65 for (i) to
(iii).]

IV. (i) Report (1965) of the Tariff Com-
mission on the continuance of
protection to the Non-ferrous
Metals Industry.

(i) Government Resolution No. 9
(1)-Tar/65, dated the 19th No-
vember, 1965.

(iii) Statement under the proviso to
sub-section (2) of section 16 of
the Tariff Commission Act, 1951,
explaining the reasons why the
documents referred to at (i) and
(ii) above could not be laid with-
in the period mentioned in that
sub-section.
[Placed in Library. Set No. LT-5245/65
for (i) to (iii).]
V. (i) Report (1965) of the Tariff
k Commission on the continuance
of protection to the Sheet Glass and Figured
Glass Industry and grant of protection to
Wired Flat Glass Industry. (i) Government
Resolution No. 6(1 )-Tar/65, dated the 18th
November, 1965. [Placed in Library. See
No. LT-5246/65 for (i) and (ii).]

[RAJYA SABHA]
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MESSAGE FROM THE LOK SABHA

THE KERALA APPROPRIATION (NO. 5)
BiLL, 1965

SECRETARY : Sir, I have to report to the
House the following message received from
the Lok Sabha, signed by the Secretary of
the Lok Sabha :

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am'
directed to enclose herewith a copy of the
Kerala Appropriation (No. 5) Bill, 1965, as
passed by Lok Sabha at its sitting held on
the 30th November, 1965.

2. The Speaker has certified that this
Bill is a Money Bill."

Sir, I lay the Bill on the Table.

RELEASE ON PAROLE OF SHRI P.
RAMAMURTI

MR. CHAIRMAN : I have to inform
Members that the Chief Secretary to the
Government of Madras has, in a letter dated
the 26th November, 1965, intimated that
Shri P. Ramamurti, Member, Rajya Sabha,
who was detained in the Central Jail,
Vellore, has been released temporarily on
parole for a period of one month to enable
him to attend on his ailing wife at New
Delhi.

THE JAWAHARLAL NEHRU UNIVER-
SITY BILL, 1964—continued

PROF. M. B. LAL (Uttar Pradesh) : Mr.
Chairman, to begin with, I must offer my
apologies to my teacher, Dr. Sapru, for such
intervention of mine as hurt his feelings. 1
may assure him that I have no desire
whatever .

AN HON. MEMBER : He has not heard
your speech.

PROF. M.B. LAL: . . . to compete with
any teacher of mine in wisdom or learning.

SHRI A. B.VAJPAYEE (Uttar Pradesh)!
His feeling was never hurt.

PROF. M. B. LAL : Nor do I intend to to
cast any reflection on the Oxford Uni-
versity. Of course, I only objected to certain
sweeping remarks with regard to the de»
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grees of Indian universities in general. I
would surely welcome the establishment of a
university on the model of the Oxford Uni-
versity in this country also and I would
surely have welcomed the Bill under consi-
deration if it had proposed to establish a
university on the model of the Oxford Uni-
versity. My regret is that no attempt in that
direction is made. I beg to submit to the
Education Minister that the introduction of a
few courses of study like PPE, which are
allowed in almost all Indian universities
where art subjects are taught, will not con-
vert this university into an Oxford Uni-
versity. If we compare the constitution of
the Oxford University with the proposed
constitution of this university, we will notice
that the proposed constitution is absolutely
repugnant to the basic principles on which
the Oxford University is based.

SHRI SUDHIR GHOSH (West Bengal) :
How can anybody build a university like the
Oxford University ? The Americans with all
their resources tried it and failed. It requires
six centuries to build a university like
Oxford University.

PROF. M. B. LAL : My dear friend, all I
know is that yesterday he talked of the
Oxford University and that we are building
an Oxford University here.

THE MINISTER OF EDUCATION
(SHRI M. C. CHAGLA) : May I say a word
? 1 never suggested that this University was
modelled after or based on the Oxford
University. On the contrary, I said that the
ideas, which are quite different now and
which have helped to produce the new
universities in England, have been taken
into consideration in framing this Bill.

PROF. M. B. LAL : I am very glad to
note that the Education Minister, though
educated in the Oxford University, is pre-
pared to be benefited by model experiences
in the educational systems of the world. I,
however, beg to submit that the Oxford
University model is not a model which
needs to be rejected even in modern times
and [ am going to point out . .

SHRI ARJUN ARORA (Uttar Pradesh) :
You want to have it both ways.

PROF. M. B. LAL : My dear friend, I
must profit by the experience of the Oxford
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University and must also profit by the ex-
perience of the other universities of the
world, including the experience of my own
country. Now, Sir, as we all know, in the
Oxford University the Vice-Chancellor ii
not appointed by the Central Government on
the recommendation of any committee or
out of a panel of persons. In the Oxford
University the Vice-Chancellorship goes by
rotation among the Principals of colleges
known by different names. The Vice-
Chancellor is first among the equals. He
exercises only constitutional powers so that
the university may function as a unity.
Under this constitution not only the Vice-
Chancellor is appointed by the Centra)
Government but he may not be a teacher of
the university concerned, he may not be a
teacher at all, and more than that the Vice-
Chancellor is empowered with powers
unknown at least in Britain. He will have the
power to suspend teachers including
Principals of colleges. He will have power
to appoint the Dean. Sir, I do not know any
Indian university where Deans are appointed
by the Vice-Chancellor. They are either
elected by the Faculties, called here as
Schools of Studies, or the Deanship goes by
rotation in accordance with the principle of
seniority.

Sir, I felt much honoured when the Edu-
cation Minister started his speech with a
reference to my minute of dissent, and I may
assure him that if I have been convinced by
his arguments, I will have not only
withdrawn my opposition to this Bill but I
would have apologised to this House for
writing a strong minute of dissent, just as I
apologised to my teacher, Dr. Sapru. It is
true, Sir, that in modern times the
personality cult of a leader ends with the
death of that leader. Stalin's example is the
most glaring example in this connection. But
I regret to say that our Education Minister
intends to perpetutate the personality cult
even after the death of Prime Minister
Nehru. I think he knows that while in
modern times the personality cult of a leader
ends with the leader, the personality cult of a
prophet continues and is built up by his
followers even after bit death, and my regret
is that here in the year 1965 an attempt is
made to convert a political leader into a
prophet, to defy him and to call upon the
University to fulfil the ideals of that great
prophet or leader.
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[ Prof. M.B. Lai ]

Sir, I have spent ray life as a student and as
a teacher. I have never come across any
mention anywhere that the object of the
university will be to fulfil the ideals or the
principles of a particular person. Univer
sities are organised to disseminate know
ledge, to make advancement of knowledge,
to build up the character of its students.
Universities are not intended to fulfil the
ideals of a particular person however big
and great he may be. And here it is said
that the University will be organised to fulfil
the ideals that Jawaharlal Nehru stood for
and worked for during his lifetime. I
beg to submit that there is no State uni
versity, there is no secular university in the
world where the name of a person is associa
ted with the university...........

SHRI R. P. N. SINHA (Bihar) : What
about the Washington University ?

PROF.M.B.LALJ and the
university is required to work for the ideals
and ideas of that particular person. A great
friend of mine talks about the Washington
University. After President Washington, a
State was named as Washington, and the
Washington University is named after the
State of Washington.

DR. TARA CHAND (Nominated) : It is
called George Washington University.

PROF. M.B. LAL : Whether it is a private
university or State university, I beg to sub-
mit that the most important example thereof
is the Harvard University. It is named after
a person. It developed out of a small
institution known as Harvard School. It is a
private institution, it is not a State
university.

SHRI SYED AHMAD (Madhya Pra-
desh) : What about Lumumba University ?

PROF. M. B. LAL : One member says
about Lumumba University. 1 feel
diplomacy does not permit me to examine
in detail why that university is named by the
Government of the Soviet Union as
Lumumba University. The purpose is differ-
ent from an academic one.

SHRI R. P. N. SINHA : May I inform my
friend that the Washington University is
known as George Washington University ?

MR. CHAIRMAN: That has been
pointed out already.

[RAJYA SABHA]
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PROF. M. B. LAL : Even when there are
a few universities in the world which are
named after certain persons, there is not a
single prospectus of any university saying,
that the purpose of the university would be
to fulfil the ideals of the particular person.

SHRI M. R. SHERVANI (Uttar Pradesh)

My hon. friend agreed with the
recommendation to associate the name of
Malaviyaji with a certain university in
India.

MR. CHAIRMAN : All minor differences
need not be pointed out while he is speak-
ing.

PROF. M. B. LAL : It is said that I myself
recommended the name. I opposed the
association of that name with that particular
university. In spite of my opposition, the
Education Minister said that there was a
general consensus of opinion, and I kept
quiet. Even today he will pass it as
Jawaharlal Nehru University Act. What will
I do ? Experience has proved that the
association of that name neither honoured
that person nor solved the difficulties which
Parliament wished to be solved. I am told by
very responsible persons that the addition of
that name to that university made the
situation much more difficult to be handled,
and I am told otherwise also by responsible
men that in the Lok Sabha the general idea
was that the name should be dropped and it
should be called only as Kashi
Vishwavidyalaya. I beg to submit that we
added the name of a big man to one
university and involved him in the
controversy. Now we are adding another big
man's name to another university and
involving him also in the controversy. Sir, I
beg to submit that I have as much regard for
Pandit Jawaharlal Nehru as anybody can
have, and yet there are many of us including
myself who are opposed to associating his
name with the University. That indicates that
we are unnecessarily involving the name of
the great man in that controversy and doing
nothing more.

I beg to submit, Sir, further that the
Education Minister referred to an idea that I
proposed, the deletion of the First Schedule,
and what is wrong in it ? The Education
Minister might have seen that in my
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minute of dissent I did not object to the idea*
embodied in the First Schedule. I only
said that while the first part of that Schedule
deserved to be embodied in the Act, the other
parts of the Schedule deserved to be
incorporated in Ordinances. The Education
Minister also must have seen that some of the
objects that are enumerated in the first part of
the Schedule are proposed by me to bo
incorporated in the Bill when the powers of the
University are to be enumerated. 1 beg to
submit that the ideals which are enumerated
here are mostly good—I have difference of
opinion over one or two with which I will deal
when 1 deal with the particular clause—and
they are national ideals, not the ideals of a
particular person. The concept of social
justice is a concept interpreted in their own
ways by different thinkers in Europe from the
days of Pluto to this day, and also in India that
word has been interpreted by  different
thinkers. A university loses its universality,
loses its nationalism, loses its dynamism, if
that university is required to fulfil the ideas
and ideals as propounded by a particular
person.  There is no idea which is static in
character. ~ With the change in life, then is a
change in ideas, and the university must be
the first to consider critically all ideas and be
prepared to modify and propound new ideas.
If Jawaharlal Nehru was a great man, Newton
was surely a great scientist. But the cause
of science would have suffered if the
university had been told to stick to Newton's
conception of gravitation and if the university
had not been allowed to teach the subsequent
changes introduced by the German scientists
and now by our Indian scientists with regard to
gravitation. There, I feel, you are converting
the university into a church or a seminary of a
church when you call upon a university to
propagate, to further, the ideals held by a
particular person at a particular stage of
India's development or India's national life.

As far as the other things are concerned,
many of these things can easily be embodied
in the Ordinances under the proposed legis-
lative measure. Firstly, the Ordinances are
to be passed by the Vice-Chancellor with
the sanction of the Central Government and
very easily those things can be embodied in
the Ordinances. But if the Education
Minister has no patience, just as he included

[2 DEC. 1965]

University Bill, 1964 3518

a Schedule containing certain Statutes, he
can also include a Schedule containing
certain Ordinances.

Now, Sir, it is said that the University is to be a
unique university because the University will
also do these things enumerated in Schedule 1.
Do you mean to say that the other universities
are not required to do so ? The other day when
the Banaras Hindu University  Bill was
under consideration, I proposed that we should
require the Banaras University to promote
education in democratic citizenship, in secular
nationalism or in secularism and nationalism.
The Education Minister asked me, rather
appealed to me, to withdraw that amendment
of mine. Now, what does he mean ? He is
bringing all these things here. So that this
University may be a unique university in India,
does he wish that none but this University
should educate the students in democratic
citizenship, in secularism and in nationalism
and that the students of all other universities of
India should be deprived of that education ?
If education in democratic citizenship, in
democratic ways of life, in secularism, in
nationalism and in social justice is necessary
for the growth of social personality in India
among Indian citizens, that education is to be
imparted to all the students at all levels and
should not be confined only to the students of
the Jawaharlal Nehru University.

Then, Sir, what are the other things that they
have given, on the basis of which it is said to
be a unique university ? It is said— "provide
facilities  for students and teachers from
other countries to participate in the academic
programmes and life of the University."

I do not know whether the Education
Minister is aware of the fact or not that there
are many foreign students studying in the
Delhi University, in the Banaras University,
in the Lucknow Univeriity, in the Aligarh
University, in the Allahabad University, in
almost every university, and 'In these days,
in almost all the Indian universities there is
the exchange of one foreign professor or the
other. So, this is not a unique feature of the
University a»d it should not be a unique
feature of any university ; it should be a
universal feature of all universities in the
same way—-Sir, I do not know



3519 Jawaharlal Nehru  [RAJYA SABHA] University Bill, 1964 [3520

MR. CHAIRMAN : Is this uniqueness a
part of the Bill or a part of the speech 7

PROF. M. B. LAL : It is a part of the
ipeech, on the basis of which they are going
to make it a unique institution.

Leaving that aside, I will invite your
attention to a certain uniqueness which is a
part of the Bill. What are the unique features
of the Bill ? The first feature is, as I pointed
out to you before, the association of a State
University not only with the name of a
particular person but also with the ideas and
ideals of that particular person. The second
unique feature of the University is that it has
not defined territorial jurisdiction. Its
territorial jurisdiction extends to India and it
may extend even to countries outside India if
somehow they come under the legislative
jurisdiction of this Parliament. The third|
important, unique feature is that there will be
dual academic jurisdiction over the
institutions maintained and recognised outside
the Union territory. I know, Sir, that every
university is subject to the laws of the land.
And a university let up by the Central
Government or by Parliament is subject to the
general laws of the Union as well as the
general laws of the State.  But so far as
academic matters are concerned, it is subject]
to the rules and regulations of one authority.
Now, here what does it say ? The clause runs
like this—

"7. Notwithstanding anything contained
in section 5,—

(a) where any institution or body
established outside the Union territory of
Delhi seeks recognition from the
University, or

(b) where the University establishes
and maintains any institution or body
outside the Union territory of Delhi,

then the powers and jurisdiction of the
University shall extend to such institution
or body subject to—

(0 the laws in force in the State within
which, and

(ii) the rules and regulations of the University
within whose jurisdiction, the said institution or
body is situated." I So, you may establish an
institution Iunder the Jawaharlal Nehru
University subject to the jurisdiction of two
authorities the rules and regulations which you
may |

pass here or which may be passed under this
particular Act, and the rules and regulations
which may be passed concerning the
university of that particular State by the State
concerned. I am not a student of law.
Therefore 1 do not know much about
the decision concerning the conflict of
jurisdictions.  But I feel that there is bound
to arise a conflict of jurisdictions when a
single university or institution is subject to
the rules and regulations passed by two
different authorities in academic matters.
(Interruptions.) Sir, my knowledge of law is
very limited. I have studied only a few laws
as a student of political science and the
knowledge of the Education Minister in
regard to law is very vast. But I would like
to know wehther there is any Act in the world
where provisions are enacted in the way the
First Schedule is given here. I will read it
out to you and, Sir, you yourself, as a great
educationist," will be able to make up your
mind.

What does it say 7

"To be worthy of its name, the Uni-
versity shall endeavour to promote tho
study of the principles and fulfil the ideals
that Jawaharlal Nehru stood and worked
for during his lifetime, namely : national
integration, social justice, secularism, de-
mocratic way of life, international under-
standing and scientific approach to the
problems of the country."

Is it, Sir, a provision of law, or is it a mani-
festo or a resolution which political parties
every day pass ? That is another unique
feature of this particular Bill.

Then, Sir, the other academic thing is
"association of academic institutions with the
university". There are universities-which
maintain  institutions organised by the
university, which admit to the privileges of the
university certain institutions and colleges,
which affiliate institutions to the university, and
perhaps there is a provision that institutions
may be recognised. But there is no question of
the association of an academic body or of an
academic institution to a university. This is
another unique feature. And what will be that
wonder of this association 7

We have today an Institute of Medical
Sciences. It has its own importance, its own
character, its own stature. Now
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it has to be associated with the University
which we are going to establish. Now it will
cease to have an independent stature of its
own and will have the stature of an
associated institution. With a view to raising
the stature of this University, we will be
lowering the stature of many important
institutions that are established or are pro-
posed to be established in this country.

SHRI P. K. KUMARAN (Andhra Pra-
desh) : They can also be raised.

PROF. M. B. LAL: Another important
feature of this thing is "co-operation with
non-academic institutions". This is an im-
portant clause which deserves your consi-
deration.

MR. CHAIRMAN : I would like to know
how long you will take ? Our time is limited.

PROF. M. B. LAL : I will finish in five
minutes. Rest of it I will say another time.
Another important feature is :

"to co-operate with any other University,
authority or association or any other public
or private body ..." Mark the word "public
or private body."

"

. having in view the promotion of
purposes and objects similar to those of
the University for such purposes as may be
agreed upon, on such terms and conditions
as may, from time to time, be prescribed ;"

Suppose the Congress Party says that they
also stand for the fulfilment of the ideals
and ideas of Pt. Jawaharlal Nehru. There-
fore, should the Jawaharlal Nehru Uni-
versity be prepared to co-operate with the
Congress Party ? What will happen to the
University which begins to co-operate with
the public and private bodies like the
Congress Party, or the Socialist Party or any
other party ?

Sir, another unique feature of the Uni-
versity is the Dean's appointment by the
Vice-Chancellor. 1 need not dilate more
upon it because I have already dealt with it.

The most wonderful feature of this Uni-
versity Bill is that there is no provision with
regard to the Board of Studies. In the whole
Bill, the Board of Studies is conspicuous by
its absence. It may be said that the School
of Studies may appoint the Board of
Studies. But, Sir, in this Bill
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the School of Stuaus, which are usually
called as faculties, are not empowered to
appoint any committee. So they cannot
appoint the Board of Studies.

PROF. B. N. PRASAD (Nominated):
They may be set up by Ordinances.

PROF. M. B. LAL : Another unique fea-
ture of the Bill is that the Bill provides for
more than one Rector. When you say more
than one Rector, it may be any number of
Rectors. Unless that Rector happens to be a
Principal of a college, you may have any
number of Rectors. Here the word "Rector"
is not used by them.

Lastly, the Vice-Char.cellor's autocratic
powers with regard to discipline. I will dikt:
upon them subsequently when that particular
clause comes. Perhaps the B; na-ras Hindu
University Bill and this Bill are unique Bill3
where it is provided whether the students
will have voluntary organisation or
compulsory students' union. With these
words, I take my seat.
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[T g ATV WA 1]
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3 gA@Eiaet & =29 faar g A AT e
F5E0 X TET TF WA TG, TR HTH
AT FAT HIFATE
"... the view of the Commission is that
Universities should not be named after
individuals unless the individual is not
only an all-India figure but is also an
international figure, one who will
continue to inspire not only the present
generation of students but also the genera-
tions to come, if [ may mention, a name

lik; Rabindrar.ath Tagore or Mahatma
Gandhi or Jawaharlal Nehru."

"... The Commission has given its
approval that Shri Aurobindo Ashram be
deemed as a university under the U.G.C.
Act retaining that name
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“We shall have specifiz provision with
regard to defence, industry, technology
and production also.
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T WA gW WA deiE 9
247 wifen | Ay wegfc O
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e fezfa & ST 29 TAW A< &l
arfEe o

i wzam g o g gra (o & S
gmz wafiTaer € sawt W 3 AT,
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1P.M.

MR. CHAIRMAN : Wc shall sit till 1-30.
Mr. Thengari.

SHRI D. THENGARI (Uttar Pradesh) :
Sir, I welcome some of the unique features
of this proposed University, for example, its
truly national character, introduction of some
inter-disciplinary courses, it: r.on-affiliating
character, association of seme eminent
organisations without their losing in the least
their much-priced autci cmy or their dignity,
constitution cf the actcUmic advisory
committee and machinery for reviewing the
progress of the University.

[THE DEPUTY CHAIRMAN in the Chair]
While these according to me, are some of
the welcome features, there are ethers which
are not quite as welcome. Proposing to take
the first question last- that is ;.bcut the name
of the University- I willjt m I te i ch some of
the points, because in clause by clause
consideration we will take them up in detail.

To my mind the post of Chancellor is
really superfluous. After apportionment of
the top responsibilities between the Visitor
and the Vice-Ch ncellor, I wonder what
exactly is left behind for the Chancellor to do.
There is a trend, and it is a healthy trend to do
away with merely ornament 1 or decorative
posts, and therefore I think that this
University can dispense with the post of
Chancellor. We also should not provide for
more than one Rector. I feel that an increase
in the number of Rectors wili reduce the effi-
ciency of administration. I can understand
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the utility of decentralisation of administra-
tion, but in the case of a university or any
eduMtiovil institution unified supervision
and u lifijjJd management would be more
he'pful-

1 do not subscribe to the view that only
teachers should be entitled to become Vice-
Chancellors, but at least it should be an
educationist who should be a Vice-Chancellor
and also the powers of Vice-Chancellor
should not be as unlimited or autocratic as
they hive been laid down in the present Bill.

In the Sxond Schedule the power of the
Registrar to tike disciplinary action should
be subject to subsequent approval of t he Vice-
Chi iceilor, a id if that is not done, at least
the employee should be given the right to
appeal to tii ? Vice-Chancellor, not only in
cases of th: pe laity of the with-holding of
iacrsTi-.M, bit also in cases of all penalties,
penalty of every variety. Similarly, an
employee should have a right to appeal

to the Executive Council against the order
of the Vice-Chancellor, whether the penalty
imposed is that of dismissal or cf a kss
severe type. It has been laid devn that

"a person sh :11 be disqualified for being
chosen as, or for being a member of any of
the auihonti s of the University if" among
other things "he has been convicted by a
court of law of an offence involvirg moral
turpitude and sentenced in respect thereof
to impriso.ijr.ent for not kss thar six monhs".
Now this qualifying clause seems to weaken
the main purpose of this provision. If

he is convicted of an offence involving moral
turpitude, that should suffice. Abcut the
duration of the sentence there should be no
qualifying clause, because moral turpitude
is moral turpitude, and if we want to set

an example of any ideal before the students
it is nee. sary that we should be very strict
in this respect.

Regarding removal of teachers on the
ground of 'misconduct’, 1 am all for it, and I
would uige uoon the authorities to be very
strict OJ his point. But may I suggest that the
term 'misconduct* is so vague and it is likely
to be misused? The term must be properly
defined, at least as properly as it is possible,
lest any member of the teaching fraternity
should be discriminated against. The same
holds good in the case of the non-tecaching
staff also.
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I welcome the provision for volur.tarily
msmbership of students' orgarjsation ;nd
aho the provision of the constitution of a
Council of students' affairs consisting of
teachers and students. This would go a
long way in establishing cordi; 1 relationship
between the teacher and the taught. In this
context, I should like to insist on the Proper
maintenance of the teacher and the taught
ratio, that is 1 : 20.

Now I come to the First Schedule. It is stated
that this University 1 expected to fulfil the
ideals  that Jawaharlal ~ Nehru stood and
worked for during his lifetime. Now all of us
have a very high regard for the late revered
Pandit Jawaharlal Nehru. He was one of the
greatest leaders of humaniy and scientific outlook
was his special characteristic. Now  through
this wording I think we are trying to create
almost a church out of the theories or ideals that
he stood for. This task, howsoever i.cblc,
cemts hardly within the legitimate jirisdiclicr of a
university. This is the work ef a church, not of a
university. The Unmmly should be expected to
encourage the nuy rf :1e to conduct research in
the prii< oph> of Pandit Nehru, but not to
"fiifi, the ideals" he stood and worked for.
Madam, through this fulfilment of the ideals
through the medium of a university, I fear we

will be carving an 'ism' out of his
Philosophy, and  this is something
damaging to the personality of the late

revered Pandit Jawaharlal Nehru. This is very
unfortunate becavsc, as all of us know, Pandit
Jawaharlal Nehru's thii king was dynamic, not
static, ard every 'i>m' is necessarily, invariably
aid irevitably a closed system of thinking. The
moment it ceases to be closed, it ceases to be an
'ism' and therefore, to carve out Nchrnisrr. would
be doing some damage to the gri at c'yi; mic
personality of Pandit Jawaharlal Nehru. In this
connection, it is worth i < tii g that Lord
Buddha has said something veiy relevant, and we
all knew how Pardit Nehru respected  Lord
Buddha. New he says- I am quoting a
translation by Dr. ArrK c'kar— "Do not believe
what your Teacher tells you, merely out of
respect for the Ttacher. But whatsoever, after due
examination and analysis, you thd to be
conductive to the good, the benefit, the welfare
of all beings— that doctrine believe, tmd cling
to' and fa ke
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as  your guide". "Be Lamps unto  Thy-
selves", that was his last advice to his disciple”.
Buddha, whom  Pandit Nehru respected so
much, was opposed to scriptur-alism, and also
to the personality cult.  He observed,—and
again [ am quoting  Dr. Ambedkar's
translation -"If principle needs the authority of
man, it is no principle. If every time it becomes
necessary to invoke the name of the Founder to
enforce the authority of Dharama, then it is no
Dhamma." Oa this ground Bud Jha refused to
appoint his successor, He said "Dhamma must
be its own  successor". As Dr. Ambedkar
points out, Buddha—whom, 1 again repeat,
Jawaharlal Nehru respected so much — kept
his teachings separate from his personality.
Principle, Buddha  remarked, must live by
itself, and not by authority of any man, not even
of himself. That is why I feel that none of us
can respect Pandit Jawaharlal ~Nehru more
than what Kassyappa, the President of the first
Buddhist Congregation held after the death
of Buddha, praised and respected Lord Buddha,
and in that first Congregation Kassyapp
conducted only two enquiries to the augus
assembly, about the Dhamma of the body an
about the Vinaya of the body, and nothing abou
his personal biography or life. 1 think that this
spirit is necessary for maintaining the dignity o
the personality we are going to respect.
Regarding the name of the University,
much has been said. I need not repeat the
decision taken by the Ministry regarding the
naming of the University, also the endor-
sement of the decision by the University
Grants Commission, but I may only say ethat
Pandit Jawaharlal Nehru himself would not
have appreciated or liked the idea of naming
any university after his own name for the
simple reason that we all know  how
sincerely, how  earnestly he respected the
late revered Mahatma Gandhi. But still,
during his lifetime, he never tried to set up —
he could have done it had he wanted to —
any university after the name of Mahatma
Gandhi. We also know that in our India,
also in the Buddhist tradition, which Nehruji
loved so much, universities had been set up.
But they were not named after any particular
individual, howsoever great the individual
may be. We have had the Nahnda
University. It was not named
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after Buddha or Ashoka. As Carlyle said,

"No truly great religious teacher ever
intended to found a new sect." Did Pandit
Nehru teach any thing which was not part
of our national culture?

[THE VICE-CHAIRMAN (SHRI M. P. BHAR-
GAVA) in the Chair.] I agree  with the hon.
Education Minister when he says that
whatever was taught to us by Pandit Nehru has
become a part of our national culture. I want to
supplement it by adding that whatever he taught
was also a part of our national heritage, and
in this sense I think that, if we tried to name the
University after Pandit Jawaharlal Nehru, we
would be trying to degenerate the dynamic
personality of Pandit Nehru into the status of a
sectarian leader because, as we have seen in a
number of cases, in times historical and
modern, out of the misguided over-enthusiasm
of followers, persons who stood for
rationalism, for scientific outlook, have been
reduced to the status of leaders of ordinary

sects. I think that this injustice should not be
done to the late revered Pandit Jawaharlal
Nehru. SHRI KOTA PUNNAIAH

(Andhra Pradesh) : Mr. Vice-Chairman, I rise to
give my wholehearted support to the Bill now
before the House. It is good that a university is
being constituted in the name of an illustrious
son of India and beloved leader, the late
Pandit Jawaharlal Nehru. There is no need for
me to explain the greatness of one of the
world's greatest men, who devoted his entire
life for the betterment of humanity.
Whatever we may do for him would be very
little if we take his services to our country into
consideration. I would like to congratulate the
hon. Education Minister and the Government
for bringing forward this Bill to commemorate
the memory of one of the foremost democrats
of the world who believed in democracy and
worked for it throughout his life. As an
educationist and a democrat, Panditji firmly
belived in the spread of education among the
masses as the very foundation of a strong
secular democratic society. Time and again
Panditji reminded educationists and educational
institutions to meet the urge in the common
people for enlightenment. In the fast changing
society now science and technology have
assumed an
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enormous proportion of importance affecting
the day-to-day life of the people. Hence it is
gratifying to note that the new University
would not only devote its energy to spread
knowledge in the different sciences but also
for teaching the humanities. Panditji was a
humanitarian. It is fitting to name this
University after Pandit Nehru.

On this occasion we must seriously consi-
der how best we will be able to propagate
his teachings so that we may develop the
social philosophy of our nation in conso-
nance with his ideology. What is the role of
a university ? Universities have a tremen-
dous role to play in this country and this
University must take early steps to make
Pandit Nehru's teachings a part and parcel of
the curriculum in the Universities so that the
student community may be benefited. The
Education Minister has to deal expeditiously
with this matter. The students of science and
technology, engineering and medicine should
also have some lectures in humanities so that
we can build up personalities with technical
training not in a vacuum but with a social
philosophy as a guiding light. If we look at
the past history of India, we feel that the
various systems of Indian philosophy have
influenced our thinking in India and during
this technological age we should have a firm
policy which should guide our thinking and
action. Nehruji's teachings, 1 believe,
provide the necessary social philosophy for
our nation and it is the duty of every Indian
citizen to get himself trained in absorbing
that philosophy. While I hope that this
University will devote its attention in this
respect, I would like several other
universities in this country to undertake this
task of providing facilities for the study of
the teachings of Pandit Jawaharlal Nehru.
Thank you.

SHRI K. DAMODARAN (Kerala) : Mr.
Vice-Chairman, neither from the Bill nor
from the statements and speeches of the
spokesmen of the Government has it become
clear to me at least whether the Government
itself has made up its mind as to what
exactly should be the governing characteris-
tics of this proposed new University. On the
one hand, they have said that the new
University has become necessary because of
the phenomenal rise in the student population
of Delhi and because the existing Delhi
University is not able to fulfil the demands
and it has also become unwieldy and cum-
bersome. On the other hand, they say
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that the new University will be a fitting
memorial to our departed leader, one of the
greatest men produced by the twentieth
century, Jawaharlal Nehru. I do not know what
exactly the Government has in its mind,
whether it wants only a replica of the old
university or to break new ground in I the
system of university education in our j country.
If their approach to the recent i happenings in
the Banaras University is a pointer, then I am
afraid they will be incapable of fulfilling the
ideals of Jawaharlal Nehru. Of course, the hon.
the Education Minister yesterday asserted that
the new University will not be a mere addition
to the existing universities of the countiy. He
said that the new Nehru University will be of
an entirely new type and will be unique among
Indian universities. But how he is going to
make it unique is not yet made clear.

Of course, the First Schedule has spelt out
some of the features of the new University.
For example, there should be special
provision-for integrated courses in humani-
ties and the sciences, for promoting inter-
disciplinary studies, establishing such depart-
ments or institutions as may be necessary for
the study of languages, literature and life of
foreign countries with a view to inculcating
in the students a world perspective and
international understanding, and to provide
facilities for students and teachers from other
countries to participate in the academic
programmes and life of the University. All
these are good. But I still feel that something
is lacking here. Where is that integrated
outlook of Pandit Jawaharlal Nehru ? Where
is his philosophy and where is his world
outlook ? In the first paragraph where they
give what Nehru stood for, I do not know
why the Government or the hon. Education
Minister has avoided the use of the word
"socialism". Of course, Nehru stood for all

these things all his life, for national
integration, social justice, secularisms,
democratic way of life, international

understanding and scientific approach to the
problems of the country and so on. All this is
correct. But why say "social justice" ? Did he
not stand for socialism ? Why not use the
word "socialism" ? Nehru's life, according to
me, harmonises the blending of patriotism
and socialism, just as he defended a blending
of ancient and modern cultures. Nehru
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represented a new outlook in history, a new
outlook of culture, a new outlook to world
problems. His contributions are not only to
international understanding, non-alignment
and secularism but also to socialism. His
contributions to socialism are well known.
The Government and the country have
declared socialism to be our aim. Even the
leader of the Swatantra Party has no
objection to socialism if by socialism is
meant the existence of private capitalist
ownership of the m ;ans of production and
distribution. But the vast majority of our
people have taken seriously to socialism in
its right meaning. Yet, look at the curricula
of the University colleges. We do not find
much of this great ideal in the books taught
there. Many of the textbook writers are
dominated by some form of hostility to
socialism, hostility to anything new. It
appears that they still live in the good old
days and imitate the dead by-gone past. 1
suggest that ths proposed University should
give special facilities for the study of
socialism, the history of socialism, the
philosophy, etc. I do not say that only
Marxism should be given a place there.
Nehru himself said that Marxism opened up
a now outlook for him. It is, therefore,
necessary to give a place for Marxism also. It
is also necessary to appraise the students
with the experience of the socialist countries,
their weaknesses as well as achievements.
We mast commend socialism on the basis of
our own tradition, culture and our own
experience.

Speaking about tradition, I may point mout
that ~<niy the reactionary and unhealthy
traditions are being exaggerated and the
progressive and healthy traditions of our
country are all but forgotten. Our students
are being kept under some obscurantist bond.
Recent events in the Banaras University are
an eye-opener. The depth of the omnipotence
of obscurantism and the surrender of
Government  before  the forces of
obscurantism are seen there; I am sorry to
say that. I suggest that the new University
should give special emphasis to the study of
our history, our traditions and our culture in
the way Nehru understood them. You will
find that even today our history book, are
divided into Hindu, Muslim and Britinh
periods as if the Muslims and the Hindus are
two separate nations.
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Such history books, I feel, will only foster
separatism and obscurantism. It is forgotten
that ours is a composite culture, not an
Aryan culture. Even the Aryans were
Indianised by our culture, the roots of which
lie in the remote past, thousands of years
before the advent of the Aryans. Ours is a
great country not only of different religions
and philosophies but of numerous languages
and regional cultures. A real history of India
on the basis of a study of these different
regional cultures is yet to be written but
national integration demands that. It is
necessary to have a new orientation, a new
cultural and historical approach. I suggest
that the new University should establish a
Department of Indology with this idea of
national integration in view.

I do not want to make many more sugges-
tions. Of course, many suggestions may be
made but the most important thing is that the
Government must make up its mind as to
what should be the unique feature of the
University and how to implement it. They
say that the ideals of Nehru should be imple-
mented through this University but they have
not yet made it clear as to how exactly the
ideals of Nehru will be implemented through
the functioning of this University. I hope the
hon. Minister will rise to the occasion and
will succeed in his efforts.

Thank you, Sir.
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The House stands adjourned till 2 m 30 p.m.

The House then adjourned for lunch

at thirty minutes past one of the
clock.

The House reassembled after lunch at
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. P. BHARGAVA)
in the Chair.
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Hardly two per cent are doing agricultural
farm work. All others are engaged in some
service or other of Government or semi-
Government.
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SHRI G. RAMACHANDRAN (Nomi-
nated) : Mr. Vice-Chairman, may | begin by
saying that I am always a little nervous
when you are in the Chair ? You look much
too grim for a timid fellow like me. But I am
very grateful you have broken into a smile
already. I want to begin by paying a tribute
to Prof. Mukut Behari Lai, who entered the
lists like a gallant knight-errant tilting with
all his strength of arms and lance against the
idea that the university is to be named after
a person, however great. I confess I listened
to him with a certain amount of intellectual
admiration and appreciation and 1 v’ry
much wish 1 could join hands with him in
this tournament of tilting against a name.
But I want my friend to realise that it is not
logic that always decides a great issue.
Logicisonhisside.irresistible logic, and he
brought an array of facts and figures to back
up his logic, but there is such a thing as the
sentiment of a people and the
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feelings of reverence of a great nation. He
himself would on another occasion, in
regard to some other issue, develop nothing
less than the fervour of sentiment and
emotion. We attach sentiment and emotion
to something or other, after having made up
our mind about something in advance, and
then bring up logic to support it. If
somebody had asked me before anything
was done about this University : 'Shall we
call this university after the name of on of
the greatest men of our country in this
century?', I would have said 'No'. I would
have said 'No', because to attach the name of
a man to a university is to do something very
unpredictable. Look at what is happening in
the Aligarh University and the Banaras
Hindu University. One was founded by
Pandit Madan Mohan Malaviya and the
other by an equally great Indian, Sir Syed
Ahmed Khan. They started with noble
ideals. What is happening in these
Universities today ? How are we going to sit
here and foresee what will happen in the
next ten, twenty or thirty years in the
Jawaharlal Nehru University ? Things might
be happening which might be completely
contrary to the ideals, thoughts and
programmes of Jawaharlal Nehru. So, if
somebody had asked me in the beginning, I
would have said, avoid this name. I
understand—and I am hoping I am not
letting out any secret—that when the Educa-
tion Minister approached Pandit Nehru, as
he himself admitted on the first our great
departed leader said, 'No' and then he added,
now that Pandit Nehru is no more, he is not
bound by his wishes. It sounded a little
strange to me that we respect the wishes of a
man when he is alive and do not give the
same respect to his wishes when he is no
more. Gandhiji himself had said something
like this, once. So, he is in good company.
Pandit Nehru himself if 1 remember rightly,
had suggested the name of "Raisina",
because Ri was the village on which New
Delhi is now built. But now oae of us can go
back on what has happened. So much has
gone forward. You have brought foi this
Bill. You have taken this great name and
attached it to this University and there is a
good deal of consensus in favour of this,
because we are today moved by our depth of
sentiment and reverence for the unique
leader, who is no more. If today
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j we go back en this, it would be a tragedy,
pure and simple. You have brought it up.
The revered and beloved name has been
bandied from mouth to mouth. It would be
discussed on the floor of the other House,
every newspaper would be writing about it
and the news about this will go out to the
whole world. Having gone so far, I do not
think we should ever think to go back on
this. It would be either a deliberate or
undeliberate act of inexcusable irreverence.
So, now that it has been put forward, I want
not only those who are in agreement with
the name, but I want even my friend. Prof.
Mukut Behari Lai, to say 'Yes'. There is
such a thing as the sentiment of a nation and
the reverence of a nation. There may be
many pitfalls ahead of us. I would like to
know which big step we can take in any
direction in this country today without big
pitfalls in front of us all the time. But we can
guide ourselves, control ourselves, shape
ourselves as we go forward. So let us be
unanimous today, absolutely unanimous, in
joining hands in reverence, to have this name
for this University. Let me add that the
Education Minister is taking on a
tremendous responsibility by calling this the
Jawaharlal Nehru University and I know
nobody realises this better than he.

When this Bill first arac befoie the House
I had certain things to say and I said them
without reservation. Then, the matter went
up to the Joint Select Committee. I wish to
unequivocally congratulate this Committee
on the first class work that it has done. It has
knocked out quite a number of things which
were at one time very close to the heart cf the
Education Minister. Now the knocking cut
of these by the Committee was good. But it
speaks also volumes for the Education
Minister, that he kept an open mind and
accepted several changes. Now, what has
come back from the Joint Select Cc mrnittce
is, in some ways, totally different frcem what
was the original picture of this University.
Let us be grateful to the Joint Select Commi-
ttee and even more to the Education Minister
that he accepted the amendments and has
now brought forward the amended Bill
which looks so much better than it was
originally.

Having said (hat, there are 01 e or two
remarks I would still like to make. I begin
with what is called the First Schedule.
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[Shri G. Ramachandran] There are
many things said in it which are of vital
importance and which even at the start gives
13 this University anew tone and a new
colour, a new and variegated programme of
study and research. But in my opinion one
very serious thing is missing in the whcle of
this statement of objects and aims. I am
thinking of something which was stated by
Pandit Nehru himself, again and again, and
particularly during the last six or seven years
of his life, i.e, the absolute necessity in ihe
modern world to reconcile the claims of the
human spirit with the claims of advancing
science, the reconciliation of spirituality and
science. I would like to give an anecdote in
this connection. The first imn who said it in
India—and when he said it, it took the breth
of many people away—was no less a person
than Acharya Vinobha Bhave, that the days
of politics and religionare gone and the days
of spiritua-lity and science will and must
come. When he first said that and J read that
he had said that, it did not strike me as
something wonderful to say. Others had said
the same thing often before in different
words. But Pandit Nehru picked this up and
repeated it more than once. When he once
spoke at the Bolshoi Theatre in Moscow, he
referred to this and said: "One of the greatest
saints of my country has said that the days of
politics and religion are gone and the days of
spirituality and science must now come". He
said it with great approval. You will agree,
Sir, that in the whole of our educational
programme in this country the biggest gulf,
the most disastrous gulf, is the gulf between
what I would call the claims of the human
spirit and those of advancing science. They
are going almost in opposite directions and
(he tragedy of civilisation arises from this
dichotomy between these two imperatives.
Shall we not make an effort in this University
to reconcile the highest claims of the human
spirit, the highest spirituality—Ilet mc use that
word thoroughly unashamedly—the claims
of the highest spirituality with the cliams of
advancing science ? If we will not reconcile
them in this University, where is i¢ going to
be done ? And you have everything else in
the Schedule except this. I would like this to
be added in the place where you say : "make
special provision for integrated courses in
humanities, science and technology" etc.
"and the reconcilia-
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tion of ethical values with scientific

advance".

Sir, one of the major points that seme cf us
made in the origins 1. debate was that yen
must not pick up all the colleges in the
surrounding area and put them |into this
University and call it the Nehru University.
The Joint Select Committee seems to have
stood firm on this point with the result that >ou
have given up the idea of taking up existing
colleges and puitirg them inside this
University. But having done that you have
done something which in my opinion brings
this picture baek again in an indirect way. You
have provided for the establishment of what
you call University colleges at the
undergraduate level. ! tnink this is a very
serious mistake to ccrn-mit in the Nehru
University. [ pleaded hard, Sir, that this
University must remain a pott graduate
university without reservation, and the phrase
used now is, in order to build a base for the
postgraduate sections there should be a few
under-graduate colleges called University
colleges. I pkad that this base must not be in
half a dozen undergraduate colleges which you
will put irte> ' this University, but this base
must be locked for searched for ar.d discovered
in every university in India, so that the deep
base of the Jawaharlal Nehru University must
be found, in its own appropriate way in eveiy
university in this country ar.d even perhaps in
universities outside. What do I mean ? I have
said also that we must rot be carried away with
the fascination of numbers in this University. I
new discover frem a document which I have
here that Pref. V. K. P. V. Rao also pleaded
before the Cerrmittee wry vigorously ret to
take in several thcusrr.ds cf street is irto (his
University. I suggested when I origirally spoke
here on this Bill thai we should eo I -fine this
University to rot more than ere thousand
students-the  best selected frem every
university in India under any procedure you
might lay down, all of them postgraduate
students-and the University should be a
residential univer ity with a campus the like of
which India has never known before. It is that
kind of a picture I had in mind, but the moment
you bring in through the other door—I am not
calling it the backdoor, because Mr. Chagla is
not a person to do anything through a
backdoor—under-graduate colleges irto this
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University, it defeats the very point for j which
we argued when we said : "Don't go and pick
up existing colleges in Delhi and put them into
this University". I do not want this University
to be preoccupied with under-graduate studies
in any form or shape. But you pick up from
every university of India, by any selective
process at your command, a thousand of the
best students of this country; you can keep it at
nine hundred so that you can have one hundred
from the rest of the world. I am pleading with
all the strength in me, let education in this
University be one hurt- j dred per cent free for
a thousand of the best young people wc can
select; n.tke education completely free like w
hat Tagore said in his immortal poen : "Where
the head is held high, where knowledge is free."
Let there be one seat of learning in this country
fulfilling the dream of Rabindra-nath Tagore
where knowledge will be free. Then what
happens ? Instead of asking talented boys to
pay to sustain the University, the University
will pay the highest talent in the country to
come and make what you wish it to be. So
what should this University be? Post-
graduate; no under-graduate in the campus; a
residential university restricted to one thousand
students of the highest calibre, learning and
working and pledged to carry out the ideals
which Nehru stood for.

Prof. M. B. Lil said : "You call it the
Jawaharlal Nehru University. Then you >ay
this University is to carry out his ideals."
His logic was almost irresistible. If you call
it the Jawaharlal Nehru University, he said,
then this happens. So he did not want that
nam? and he did not want the university to
simply carry out the mission of a person
however greit. But this is going to be a new
type of university. We are breaking new
ground. Having said that, how are we going
to create a unique institution if we go along
the beaten track ? Then where are you ? You
accept this idea that this will be something
unique, magni-"ficent, thelike of which India
has net known before. It is that kind of a
thing we must create in the name of our
great]leader establishing this not merely for
study and research but for carrying out the
great ideals for which he stood. Somebody
said that this is a dangerous thing to do.
When the world is growing, knowledge is
advancing.
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science is expanding, ethics are changing
from decade to decade, if you attach your-
self and your students to carrying out certain
ideals of a person, what will happen ? The
o.ie inique, absolutely unique thing about
Nehru which was not true even of Gandhiji
is this, that he was never tied down to a
formula. Gandhiji was tied down eternally
to certain formulae. iTead again and again
Pandit Nehru's utterances. In nothing did he
tie himself down to a formula. The broadest,
the widest, the deepest human outlook—this
is the Nehru way of life. There is no danger
in our saying that this University will carry
out the ideals of such a giant of our history.
3P.M.

And what is all this talk about the Uni-
versity being merely a kind of intellectual
place where you study, you do research and
all that ? Then afterwards what happens is
nobody's business. I think the new idea of a
university integrated together for a great
purpose and providing for the execution of
that purpose is a completely new idea and we
must welcome this idea.

There is only one flaw in the whole of this
picture. Suppose after ten years or after
twenty years this University goes off the
track, who is to bring it back on to the track.
You may keep something written in your
book but your book will not live. You may
have a constitution. I am therefore
suggesting that a provision of some kind, a
suitable formula, which the ingenuity of our
best educationists can evolve, be put into this
University Act which would ensure that once
every ten years, a National Education
Assessment Commission at the highest level
will find out how far the University is going
on the proper track. It is not a question of
somebody coming as the Visitor of the
University or as a normal University Grants
Commission. I am here thinking of a
National or International Commission at the
highest level which once every ten years
would look at this University and see
whether this University is working and
advancing along the lines contemplated in
the Bill. If this check is made from time to
time, may be, there will be an opportunity to
correct any wrong drift in the University.

So, I welcome the idea of the Jawaharlal
Nehru University. I have certain regrets
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[Shri G. Ramachandran.] on some points in
my mind but it is too late in the day to. press
home those regrets here. We are almost at the
end of the debate. But I want to say this that g
tremendous amount of responsibility rests on
the Education Minister. How long he will be
the Education Minister is a question-mark
before everybody. With change of Ministers
policies also tend to change. It can be
guarded against by putting a suitable formula
in the Act. Let us put in all the safeguards #
the extent humanly m possible. 1 do admit
that it is impossible to work out absolutd
guarantees. But let us do our best to take care

I hope that this University will serve the
purpose for which it is intended and all
these big brave words which we are now
using—'unique*, 'absolutely new', etc.—
will be justified by what happens.

Thank You.

SHRI K. V. RAGHUNATHA REDDY
(Andhra Pradesh) : A prominent question
that has been raised on the floor of this
House is whether a university can be asso-
ciated with the name of a particular man. In
other words, the question of personality cult
has been raised and arguments have been
advanced in support of the statement that
personality cult should not be perpetuated on
the ground of various sociological theories.

Mr. Vice-Chairman, this question of
personality cult has been dealt with by
various historians like Toynbee, Plekhenov
and other social theorists. But there is no
historian or social theorist who has denied the
role of man is history. Whatever might have
been the phases of history, the role of man as
a guiding factor in the development of
history has not been denied, though man
himself or the hero himself may be the
product of history or historical conditions. In
tin's context, a distinction has been drawn
between hero worship and the contribution
made by a man of science or a man of
knowledge to the various disciplines both in
sciences and in humanities. To illustrate my
point, if we take the history of economic
thought or the history of social thought or the
history of ethnology or the history of
mathematical thought, no study of the history
of thought would be complete unless we
refer to the contributions made
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by the various thinkers on these subjects. For
instance, no study of mathematics or the
theory of relativity would be complete
without studying Einstein, and no theory of
economics would be complete without a
study of Ricardo. Similarly, any study in
jurisprudence in law would be incomplete
without reading Rcscopound or the very
early jurists in this field. If we draw a
distinction only in relation to a name, it
would form part of the hero worship, and
then it would certainly amount to personality
cult. To look at it from a different angle, if a
person had made a contribution to the theory
of knowledge or to the history of ideas, then
there is nothing wrong in trying to study the
history of his ideas or the contribution he has
made to the theory of the various social
processes which had helped and guided him,
to develop the ideas based on them. In that
case, is there anything wrong in associating
the name of such a person in such a context
of intellectual activity ? For instance, if a
Ricardo school of economics develops,
certainly there is nothing wrong in it. And
even in England, I am told, there is the Laski
Institute of Political Science named after the
illustrious  thinker. Prof. Laski. If an
institution is created not to perpetuate the
name of Laski but to pursue the ideas enunci-
ated by him, and if incidentally his name is
associated with it, I think there is nothing
wrong in it.

If we accept this major premise, that if a
person had contributed towards the theory of
knowledge, to the history of ideas and to the
social thought in relations to theory as well
as practice, one can justifiably associate his
name to an institution meant to propagate his
ideas. Then let us examine whether Pandit
Jawaharlal Nehru had made any contribution
to those aspects of intellectual activity and
whether, in that context, his name can be
associated more in relation to his
contribution to knowledge rather than to his
personality itself.

If we take this into consideration, there are
a lot of conflicting ideas in the contemporary
world like the peaceful transition to
socialism from capitalism or the difference
between a welfare State and a socialist State
or the difference between the dynamic
element and the static element in law, about
which the Education Minister would be more



3553 Jawaharlal Nehru

competent to speak. If we take all these
aspects of intellectual life into consideration.
Pandit Jawaharlal Nehru had certainly made
a contribution in drawing a distinction that
democracy by itself has no meaning, that
under democracy there might be formal
equality as in England, and that democracy
with socialism alone will provide real
equality. In other words, formal equality
under democracy should transform itself into
real equality under socialism. But these two
ideas of democracy and socialsim have
always been used in juxtaposition with each
other and understood more in conflict and in
contradiction rather than in unison. Pandit
Nehru coined the expression 'democratic
socialism' and expounded it, not in terms in
which the British thinkers have done,
because the British thinkers" concept of
socialism, as propounded by writers like
Prof. McGregor or even the present-day
Minister, Mr. Douglas Jay, is different. They
also had used this expression 'democratic
socialism*. But Pandit Nehru had given a
real content to it, in the sense, that socialism
is inevitable but to achieve socialism it must
be through the triumph of democracy and not
through the tyranny of dictatorship. When he
came to the ends and means of achieving it,
he had clearly shown now the end could be
achieved by democratic means, that is, by
parliamentary democracy and not otherwise.
Therefore, he had really made a contribution
to this concept of 'democratic socialism* in
relation to the doctrine of equality, to the
doctrine of ends and means and to the
various phases through which we will have
to go through.

Next, the concept of a welfare State—
mother words, loosely used as 'social justice'
in the First Schedule is known not only to
the socialist world but also to the capitalist
World. And we often use these terms 'social
welfare' or 'welfare state' without trying to
understand the real import. Pandit Nehru had
made it very clear in one of his speeches.
Take the capitalist states like England and
America. Nobody can accuse America of
being a socialist state. Even there, in the
days of Roosevelt, there was the New Deal
which no doubt created a lot of excitement
and opposition. In America, the ideas of a
'social welfare state' have taken some form
and shape. The Beveridge Report
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during the Second World War, even, intro-
duced this concept in the capitalist structure
of both England and America for the pur-
pose of alleviating certain grievances,
troubles and privations which the citizens of
those countries had undergone.

But to equate a welfare state to a socialist
state, as Pt. Nehru had stated, is a misnomer.
A socialist state might contain all the ele-
ments of welfare, but a welfare State is
certainly not a socialist State, because even
a capitalist state can have all the elements of
social welfare without solving the problem of
economic equality. In a capitalist state, even
with measures of social welfare, the
economic inequalities between man and man
might grow. In the concept of socialism, as
far as possible, the economic inequality or
social inequality should be brought down to
the minimum possible. Therefore, ho had
clearly drawn distinction between a welfare
state and a socialist state.

Now, when we come to the question of
law and jurisprudence, he had dealt with the
static element and the dynamic element in
law. In one of the speeches, while moving an
amendment to article 19 of the Constitution
he had stated that the directive principles of
the Constitution, constitute the dynamic
elements where as the fundamental rights
constitute the static element in law, and if
there is a conflict between the static element
and the dynamic element, the static element
must yield place to the dynamic element. Mr
Vice-Chairman, on this occasion I might
quote various writers on this subject like
Friedman who, in his book, "Law in a
changing Society" and Roscopound in his
book on "Jurisprudence" had dealt with this
question of dynamic element and static
element in the field of law. Therefore, if we
have to study Pt. Nehru, we will have to
study Pt. Nehru's contribution in various
aspects, for instance, in relation to law, in
relation to social science, in relation to the
study of history, international relations, the
doctrine of non-alignment as a part of
international relations and development of
international law. These will have to be
understood in theory.

Then also in relation to state capitalism
and state socialism and the rise of fascism,
we have to study his works; state capitalism
and socialism may look somewhat alike.
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[Shri K. V. Raghunath Reddy.] but they
are different in relation to content and form
relating to control of state. Therefore, Mr.
Vice-Chairman, in the field of political
theory, in the field of social theory and in the
context of legal theory, Pt. Nehru has made a
tremendous contribution to the history of
ideas and history of thought. In that setting,
the First Schedule to this Bill must come
into force.

Pt. Nehru's ideals will have to be examined
not as a static phenomenon. As Mr.
Ramachandran said, Pt. Nehru was always
against statism. He always believed in
dynamism. After all, human thought can
never be static. And when we study Pt.
Nehru in this context, we will have to under-
stand the contemporary contribution of
various writers. We have to compare how his
thoughts and others' thoughts helped each
other's contribution. If we examine the
various writers' thoughts and Pt. Nehru's
writings, we come across quotations from
the writers like Prof. R. H. Tawney. For
instance, a student taking a post-graduate
course in the Nehru University can very well
undertake a doctoral dissertation on how one
could influence socialist development under
Nehru's directions, how Pt. Nehru had
viewed the doctrines of equality by Prof.
Tawney and how he developed them further
for ths purpose of introducing them for
practical application.

Now, Mr. Vice-Chairman, when we deal
with technology and science, there cannot be
any technology and science in a vacuum, and
to quote Mr. Eric] Ashby a Vice-Chancellor
of one of the universities in Canada, he had
coined a phrase "technological humanism".
By technological humanism, in other words,
it should be understood that techonology
should be studied in relation to human
values, not in dissociation with human and
social values. A person who specializes in
technology, medicine or any other branches
of science, must also have sufficient
knowledge in relation to social values that
govern a nation and the needs of a nation. In
that context Pt. Nehru had made a
tremendous contribution when he dealt with
the question of science an ¢ technology and
also the administrative services, and how the
administrative services must deal with this
question with a sense of consciousness but
not as members of the red tape.
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Having said all this, Mr. Vice-Chairman, [
consider it relevant to raise a question on
this occasion. I am in perfect agreement with
Dr. Sapru that the usage of the expression
"social justice" in the First Schedule remains
rather vague. We should not have felt shy to
use the word "socialism" because after all, in
the ultimate analysis the concept of
socialism must comprehend in itself not only
social justice, economic justice, but real
equality and other highest values of life.
There is no need at all to feel shy of using
that phrase "socialism" because Pt. Nehru
himself has used it several times. If we read
the various Addresses to the joint Sessions
of Parliament by the President of this
country, starting from the last Address of Dr.
Rajendra Prasad to the latest Address by Dr.
Radhakrishnan, those Addresses have clearly
used the expression "socialist society".
Therefore if once the President in a joint
Session of Parliament has used that
expression, there is no need to feel, in any
way, shy to use the expression, "socialism"
in the Schedule to the Bill.

I might also state one more thing on this
occasion, Mr. Vice-Chairman. While it is
good that this University should undertake
to perpetuate the ideals, philosophy and
principles propounded by Pt. Nehru, the task
that the country has to face and the task that
the people have to face is so enormous that
one University alone in this country would
not be adequate. Therefore, may I humbly
point out to the Education Minister, the
necessity for creating a consciousness
among the educated classes, so that lopsided
personality may not develop. Every
University should undertake as a part of
their curriculum to provide one paper at the
post-graduate level and to provide some
questions at the under-graduate level on the
teachings of Pt. Nehru so that the coming
generations  might have a  social
consciousness based on the principles of
philosophy and teachings of Pt. Nehru in
order that a harmonious Indian personality
might develop and they might act as real
soldiers in the cause of principles which Pt.
Nehru had stood for.

SHRI M. M. DHARIA (Maharashtra):
Mr. Vice-Chairman, Sir, at the outset I
would like to pay my compliments to our
able Education Minister who not only
guided us while working in the Select Com-
mittee, but it is because of his flexibility in
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accepting the various progressive ideas in
the Joint Committee that now we are here
having a nice Bill which will definitely be a
nice memorial for our late departed leader,
Pandit Nehru.

I have gone through the speech and the
remarks made by Leader of the Opposition,
Mr. Dahyabhai Patcl. I would not like here
to bring in any sort of political discussion,
but all the remarks that were made by Mr.
Patel, if they are to be replied in his own
words, it would take me long. But with your
permission, Sir, I would like to refer to the
debate in the Rajya Sabha which took place
on 29-5-64. It was an obituary reference to
our departed leader. This is what Mr.
Dahyabhai Patel had said :—

"The life of Jawaharlal Nehru has been a
life of long and dedicated service not only
to his country but to the human race. The
urge for freedom that grew in India was
symbolised, particularly as far as the youth
of this country was concerned, in the
personality of Jawaharlal Nehru. The
country will remember for many
generations his sacrifice, the many years
that he spent in jail, a better part of his
younger age, in the service of the
motherland. He was one of the freedom
fighters along with his great father, his dis-
tinguished sister and his devoted wife, who
was a picture, a model, of Indian woman-
hood and stood shoulder to shouldet with
him in the struggle. His great sacrifice won
him love of our great leader whom we call
the Father of our Nation. After attainment
of independence he devoted himself to
building a new India, a society free from
exploitation of the weak and the poor and
building up industry to provide employment
and a fair standard of living to the teeming
millions of this country. At the same time
he was working to rid the world of colonial
domination and exploitation and the evils
that follow. He was working to eliminate
war and the horrors that near leaves
behind. In this he truly carried out the work
of his great leader. He worked strenuously
for diminishing tensions, tensions between
nations, which weie the cause of war. He
worked for building up better under-
standing and his contribution to the United
Nations in the matter will also remain a
great memorial to him." M1RS/65—5
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The very speech of Mr. Dahyabhai Patel is
an answer to what he said yesterday. At the
same time while going through the debate, I
would also like to refer to the speech made
by Mr. Vajpayee. He said :

“gwafa ST, uw o wEEr 9T W
SET ¥ AT ; UF Ald 41 o1 qm
&1 4T ; U At o o1 oFa 7 (@
&7 8 | AT a1 U 0F AT F A
W W oqa & <lew gen; Ad 9T
nF 0% wgvereR &1 (oaq e
TS AT qeE K AT 47 ; A 10w
T ZA7% &1 A1 T AL oA @,
FT AGT § TLAT @y AT gH aE
fz@m &% uw g 7 (70 &1 0
CA 2 A T

‘sl o, fow wdEaar & F
¥ AT /AT 4, W 4 SHdaTt
gaeme 21 w0 wiEd § @9 gH
Fae e o e s e gEm
AT sEEar & 4 ST 4, Ji qg o
fangued 2\ % wE0 IHT A I
wraw T@ar g | o wvde aade
F1 TR CAITHT &I, TH HEA JAGT,
st Sod wfaey & gfy o7 sowawg
SEE T OOT TET @ | TW ST e
¥, WA A7, qOd aneriavn ¥
T AFAd B AT WHA FH RET
& | AwT WAT AT, WA ® 0
¥ AET AT AT, AT W O § O
YA AT ZFAT 8| TR TE HEI
q{ET AT FT g1 afE W wd A
FT AW 7 TG OF 07 T IE
F faw, (5aa et \1ed #9E &1,
qNG wiT aHg g1 WV @ienE §
ma freg-mity #r fa= o 9
AT ROT £ &, AT ZF S AfA awdl

- "

Tl

&

gglafa sims §7 7 759

It is in accordance with the desires not
only expressed by the Members of the party
in power but also by the leader
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[Shri M. M. Dharia]

of the opposite side that we thought it
necessary to have a memorial which could
definitely be in a position to take the idea
forward, the idealism of Panditji. It was
urged here yesterday regarding Tibet and
Kashmir but I am really sorry that the
leaders who oppose or criticise have not
taken proper care to look at the schedule
itself. The First Schedule says :

"To be worthy of its name, the University
shall endeavour to promote the study of the
principles and fulfil the ideals that
Jawaharlal Nehru stood and worked for
during his life-time, <+ . ,

We have defined what those principles
are and that is material, namely, national
integration, social justice, secularism, demo-
cratic way of life, international under-
standing and scientific approach to the
problems of the country. Then we have
enumerated what are the other things that
should be done in order to fulfil the aims and
ideals. Now I would like to mention reason
why wr came to the conclusion. The House
may be aware that the Bill was envisaged in
the year 1964 when Panaiiji *was alive and
naturally the aims and objects of that Bill
stated various reasons and one was about
satisfying the need of Delhi city. There was
no mention in the Statement of Objects and
Reasons as to -why we are trying to have this
name for the University. As you are aware,
the Statement of Objects and Reasons could
not come before the Lok Sabha as part of the
Bill. Naturally it was necessary to mention
somewhere as to why we have taken this step
and why we want a university of this chara-
cter and it is from that point of view that we
have attached this Schedule  which
clarifies the whole position. Now the
point is regarding the character of the
University. This House may be aware that
the original Bill was meant to satisfy the

needs of the growing city of Delhi. It was
discussed  threadbare  in the Select
Committee. There was an unanimous
opinion, barring one or two Members,

who all insisted that this University should
not be a university to fulfil the needs of Delhi
city. If this University is to be named after
Pandit Nehru, then it should be a university of
a national character, that not only that it
should be a university which
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should be a matter of pride to our whole
country but it should be a university or an
institution of international standard as well,
and students from foreign countries should
also take it as a matter of pride and privilege
to belong fo this University and it is from this
point of view that we have tried to bring in
various provisions in the Bill. When we say
we shall strive hard for the aims and ideals of
Pandit Nehru and for their fulfilment, it is not
for the fulfilment of any objects of any
particular political party. We look at Pandit
Nehru not as a leader of the Congress Party,
He was a leader of the country. He was the
leader of the world and from that point of
view we have tried to bring some unique
features in this Bill as it has come from the
Select Committee. We feel that for
maintaining  the high standard, the
jurisdiction of the University should not be
limited to Delhi only and that is why we have
taken away that part of the original Bill. If
we look at clause 6(1), it says :

"The jurisdiction of the University shall
extend to all Colleges and recognised
institutions."

[THE DEPUTY CHAIRMAN in the Chair]

It is meant for the whole of the country, not
for any part of Delhi. Of course, we are
aware of the constitutional provision that if
we have to affiliate any institution to this
University the sanction or permission of that
State shall be necessary and after obtaining
that permission only it may bo possible for
this University to affiliate the colleges and
other institutions.

PROF. M. B. LAL : There is no provision
for affiliation under this Bill.

SHRI M. M. DHARIA : Affiliation of
institutions is there and I shall point it out.
It says here:

"(2) Notwithstanding anything contained
in clause (13) of section 5, the Jawaharlal
Nehru University shall not grant re-
cognition, either in whole or in part, to any
institution which has already been
recognised by the University of Delhi
unless the Central Government, after
consultation with the University of Delhi,
authorises the Jawaharlal Nehru University
to do so.
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(3) On and from the date of the re-
cognition either in whole or in part of an
institution by the Jawaharlal Nehru Uni-
versity under sub-section (2), the Uni-
versity of Delhi shall to the extent of such
recognition cease to have jurisdiction over
that institution."

In clause 7, it says :

"(a) where any institution or body es-
tablished outside the Union territory of
Delhi seeks recognition from the Uni-
versity, or."

Here it comes

PROF. M. B. LAL : There is a difference
between recognition and affiliation.

SHRI M. M. DHARIA : Yes, that is right.
We can recognise, we cannot affiliate, an
institution from outside. I was referring to
this point regarding the unique character of
the University and I would like to say that
this University will be having a standard
which cannot be compared with other
Universities that are established here. It is
true that we have tried to go into the details
of the various universities but we have not
tried to copy either the Oxford or
Cambridge or any other university. This
University is unique because it is having
altogether a different character whether
compared to do the Oxford University or
any other institution in this country.

My request to this House would be that
there is no doubt that there is need for a
memorial in memory of Pandit Nehru. What
sort of memorial that should be and what
would be the fittest memorial in memory of
Pandit Nehru is the question and 1 feel that
this would be the best possible memorial. It
is through this institution that we can impart
those ideals among the younger generation,
those ideals and aims for which Jawaharlal
Nehru stood, for which we all stand. [I think
it will be possible for us to fulfil those ideals
without having any political bias and
without entering into those political
controversies. 1 feel that the Members
should look at it from an unbiassed point of
view and they should also support the Bill as
it stands before the House to day.

PROF. B. N. PRASAD : Madam Deputy
Chairman, I am thankful to you for allow-
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ing me some time to make some observa-
tions on this Bill.

Having been in a university and having
been in intimate touch with the various
university activities for over forty years,
naturally, I am going to make my obser-
vations not from any sentimental point of
view, but mainly from the university point
of view.

The hon. the Minister of Education, while
introducing the Bill, made very powerful
references to certain provisions contained in
the Bill. He showed to us that, when this
University would come into existence, it
will be an ideal one. He made a distinction
between cult and democracy and tried to
show that the provision as it is given in this
Bill is not inconsistent with this principle.

So much mention has been made of the
name, of the University of Oxford and, in
fact, if I am correct, I feel that our Minister
of Education, who had the privilege of being
educated at Oxford, had been too much
influenced by the ideologies of the Oxford
University in proposing the present
Jawaharlal Nehru University Bill. May I tell
this House an interesting thing '.' The noble
person with whose name this University is
going to be associated, was not a man of
Oxford. He was aman of Cambridge.

PROF. M. B. LAL : Everybody knows it.

PROF. B. N. PRASAD : And everybody
knows also this thing, that there is quite an
exciting type of rivalry between the
University of Oxford and the University of
Cambridge. Therefore, to have made
mention of the name of any particular
university, and especially of university with
which the person was not associated, might
not have been very helpful to the discussion.

All the arguments that have been given in
favour of certain provisions of the Bill, I am
afraid, to say, have not proved very
convincing to me. They appear rather airy
and sound rather like platitudes when
critically examined. There is dire need of
introducing a number of modifications in the
provisions of the Bill as it has come out. A
good deal of time of this House
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has been taken about the discussion of the
name of the University. I would like to say,
coming as I do from the town of Allahabad,
from which also our late lamented leader
came, that I have known him as I did for
over forty years and I am second to none in
any personal respect for him. I knew him
and I had the privilege of doing certain work
especially in the organisation of Science
Societies and Science Congress in close
touch with him, and I was really, earnestly
and very sincerely devoted to the noble
qualities that he possessed. Yet, if I make
certain observations which may not be
agreeable to some of my friends in the
House, it should never be understood that I
have less respect for the dignitary with
whose name this University is going to be
associated.

SHRI SYED AHMED : It will be surely
misunderstood.

PROF. B. N. PRASAD : Well, if a person
is determined to misunderstand another
person, it cannot be helped. Now I was
saying that I am not against the name of
Pandit Jawaharlal Nehru being associated
with the proposed University. I am quite in
favour of this, but the way in which the
arguments have been advanced in favour of
this proposal does not appeal to me. Even if
such a line of argument were to be followed
then, to be consistent, a university to
promote the principles and ideologies of
Mahatma Gandhi should have first come
into existence. But the basic fact is that the
object of a university is primarily the
creation and dissemination of knowledge.
The principles and ideologies of illustrious
personalities may very well come into its
purview to be promoted, but the basic and
primary object and purpose of a university
cannot be only the promotion of those
objectives, however noble they may be.

Questions have been raised regarding the
existence of universities associated with the
names of personalities. There is no doubt
that there are some such universities in India
and also elsewhere. But their number is
extremely small, almost negligible, com-
pared fo the vast number of universities
unassociated with names of personalities.
The crux of the problem, however, is that
even these universities were not established
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with the avowed object as set forth in the
First Schedule of this Bill, only to per-
petuate and promote the principles and
ideals of the persons with whose names they
have been associated.

I would, therefore, like to make a suitable
suggestion and I appeal to the hon. Minister
of Education and to this august House to
give a little consideration to this. Let this
proposed University be established incor-
porating all the high principles and ideals,
including also those of our late lamented
leader, Pandit Jawaharlal Nehru without
mentioning them in a specific manner, as is
done in the First Schedule, that the chief
object with which this University is being
established is to promote his ideologies. And
after it is done, let us all welcome the idea
that the noble name of Pandit Jawaharlal
Nehru be associated with this proposed
modern and unique University.

If the hon. Minister of Education could
agree to such a suggestion, I hope the
acceptance of the proposed name of the
University will be done in a very graceful
manner without any controversy. This will
add dignity both to the University and to the
illustrious personality with whose inspiring
name the University will be associated.

Then there are certain provisions con-
tained in this University Bill on which I may
make some passing observations. We find
that the jurisdiction of the University can
extend to the whole of India. Now it is quite
easy in a Bill to say that there is a university
which will have its jurisdiction over the
whole of India. After all, when there is a
university, there are various Faculties in
which the work of the university is being
done. Then there are certain academic ways
incorporated in the constitution by which
care is taken whereby the standard
maintained in the various institutions may be
regulated and may remain of a satisfactory
order. Suppose you locate the seat of a
university here in New Delhi and suppose
there is an institution near Rameswaram,
where, say, research in biology is being
done, how will it be possible, in practice, to
have a careful watch over the standard that is
maintained there ? Then there would be
meetings and other things normally
connected with university
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work. So it would not be possible, I would
even say it would be impraetieable, to have
a proper type of supervision over institutions
in the whole of India.

Much discussion has been made about the
First Schedule. I personally feel that the
various clauses which are mentioned in the
First Schedule require serious revision and
consideration. There arc a number of ideas
which, I feel, should not be incorporated in
the Act. Such things we find in ethe
constitution of the university or they arij
mentioned here and there, in Ordinances or
in connection with the Board of Studies. But
these are not the type of things to be
properly included in the main Act. Next, |
may just put before the Education Minister
one aspect which should come along with -
all thase things. Pandit Jawaharlal Nahru
was very deeply interested in scientific acti-
vities. I know personally that for decades
every year hi agreed to take part in the
Indian Science Congress. He used to go in
lor so many activities and I know from
personal experience that he was always for
encouraging science and scientific workers.

PROF. M. B. LAL : He was a student of
science.

PROF. B. N. PRASAD : Well, not a
student of politics like your goodself. You
have mentioned here :

"establish departments or institutions
asmay be necessary for the study and
development of the various Indian langua-
ges ;" and

"take appropriate measures for promo-
ting inter-disciplinary studies in the
University ;"
and so on. Here I suggest there”should be a
clause like this, to say—

"impart special stimulus to the pro-
motion of scientific and technological
researches."

SHRI SYED AHMAD : You should then
give an amendment.
PROF. B. N. PRASAD : I will give the

amendment also. Why do you interrupt me
?  Why not try to listen ?

Now, I was just putting before the hon.
Education Minister that if he considers it fit,
he may incorporate here one such clause
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like the one I indicated, in order to specially
emphasise the scientific aspect.

There is the provision that a number of local
institutions will be associated with this
proposed University. Well, to me it seems
that possibly this will not be a matter of great
benefit either to the University or to those
institutions. Now, take for instance this
Indian Institute of Technology at Delhi.

There are also four other Institutes of
Technology in India elsewhere. They are all
on apar. Letme tell you that for admission
into all these five Indian Institutes of
Technology, there is only one common
examination. All the admissions are made on
the basis of that one common examination.
Now you pick up one of these and say that
that one would be associated with this new
University. Then what will be the fate of the
other four Institutes ? In that case will they be
on a par / These Institutes have got the power
and the right to confer their own diplomas
,and degrees. If you attach one of them to
this University, then there might be some sort
of discrepancy or irregularity or whatever you
may call it. Similarly if you join to this
University the All India Institute of Medical
Sciences, / feel no useful purpose would be
served. Therefore, without going into details
in All these matters, I would only say now
that these provisions should be carefully ext-
mined to see whether these will really increase
the utility of the proposed University or only
make it a jumble of so many colleges and so
many institutions joined together. After all,
this University has got to be a sort of
residential university and that is a primary
thing for this University. If you just bring all
these institutions and colleges and jumble
them together, no useful purpose would be
served. I shall now leave this and other
discussions to the stage when we will be
going through in detailed consideration of
the Bill, clause by clause. Thank you.

Areelt areay wwr (TrearT)
Igawmfy wgrar, 79 ¥ 9wd 7 fory-
Helt AFIET T 5T ATT 7 fag FurE 2

qredt § FF s gm T gl g
AT qART ATA 737 £ | A TR
OL | o T e L o
HAT W&y 7 T A sy
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§ A& %7 F afx 77 03T § 77 72wz
§ Wk 30 ATz 71 A9 g, T a7
AT 7 F gAT A1 32 gAATEE T
FAIZT AT A1 v |
§ Fgar sgdr v o= ag faa
a1 9T, IH AW AT GAAT TN 9T, TR
A fasr agm w=or a7 g a1, 9
fow 39 3qwa &1 797 A7 7 g1
wRT FaE 7 e (T @, ag aam-
wow AKl 7 ; afew 7 oA g fooad
g OF AT F [T ae o e
§ oY uw FwaAA w1 gT T g1 0
TGO, TR T AR AG A |
9%y A9y sEErar g @ fF gy sa oo
¥ IO g1 | FHaAZ TAT § &t e
* § wedl &1 af g | q agl A
f& w1 F=dr o7 ¢ dAE FEEr 4 W
W & fze g, gt fazen
# 9% agn favam & v e g
are www g ar ar oge fefe
€ TG ot wrEdr A YR e
t 7 v ox et fafree gt
w1 vg g v faw smew aw
fa® 2 =rfeat ¥ evvoga @ o omE
AT & IO o1 654 4, 9 fgzEns
¥ fagra v st w21 79 10, afew g
waw &1 7@l 2 o sifE s
e &1 aa o fv WO win
s YT (0 sRaT, A ¥ & i
@ w1 d@far, (s faw ® eET W
WA A1 G 4 ¢ gafan @ 7
fe gt et w1 ¢ v afaw wer
Tl &1 AmfaT ¥ ®7 T2 A7 A1
w | e qaiz AF AT, &t enveeag
WA T A T AT I AAfET Ao
et a1 geifaeT & (A &1 speoraa
qrd, sy wfuw G777 A F5 T
2 TRAT | Hroe A |, 6 awadl
3, T & A 5T om, AT e
wudr w1 o 7 g fafz gd
v ¥wET wvwa ¥ A% qiw fafaw
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q gH@ s 7 Fur w1 ogar 87
A et g, @ amw fgg adafed
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Trgafmra a@ gt 4, Fad oF
552 T wang 4, [wast awr gaa fafew
%0, fgz off § s fasr § g skt
z, W sac afafa & amww feg adafedt
71 fa@ a5 @7 v 9, | gEw g
AarE Ag 410 A F ag Fgar g
# 7w faoaw ¥ fag #luy 2w
zn wrfed i, aifs oF gar =TT
3% [a7 aaan fomd arx 7§18 49
AT T8 AT | d1 q g FgA wedr
2 f o1 ga< afafa & ay fadas faew
T AT §, a¢ AN g ¢

o ®A ag g ¢ fa wa og oW
faforz gerated a7 o oft @, A1 se9
faforeear ot gt sfen foma ot aafaa
%91 9 d1 9 39T @ A9A 9, g, 9%
fafoee gfrafedt 21 a7 w0 o7 At
QUAT A1 W9 T R-—ATEET, g
arweT, Wy, WeT——gw a1g & W
g gl A2 AT AR R
AR AT AL & Iewd| ¥ AF7 UAI-
afedt s oft §, W T WA 2, W
fer & ww gudy gTafafe o7 a7g og
LIEAR (Ci i

HAFET KT AR AT wETH b 7 (A
P, SINEE WY EOTT, AE AT AR
F19ATIE AT | 1 AT ACAAT &1 §1%
ez faq §, 7 xad € ¥ | ow www
g nfen, wafam fa gy gmafedr
T AT & 1 W TEdT §, YT AUy e
27 ATeH AT F NG A S
®1 3reE FTEFATE, I« ¥ ag g 7
WY 9 4g 34T 5 W € f2a
KA ATHAT NG FO0T 7 AT WO HHA
& 9w @17 any SeEeT $E)
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AAATHES | B, UF 97 g1 AT IHT AW



3571 Jawaharlal Nehru

[sftaet aear W) }
Teide vy far oA, ify dEd @
aw % wd e gAvafed fafirear
AT ¥ | TEEET U ATRH WA
F WTg A AT 9T ARH AT A
T TR A0 afe 1 T w@
o | & gg ¥t wgar T g, e
am W aza Hfan, Hrer F aE
Wawer 73 aray @, wwe gA@EiEED
e &t o & of Pt giafed
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g frar 1 oud % e ard
wark € &, 7 gw dyw v wfufy
¥ ot Pt e sty B, =it & svrapelt
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fafwex =7 wia= aw sfe
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fover darem F guHEr (o wa
ww) - wfeme @@ 81

staet W W A T Egr
AT 1 §E, IBT AF AEE] WGHW
¢ & Sefrdve sw@ ol &3 a1 7 ¥,
T ¥ UHT %7 %1 yeq yefEd ag)
Fzm ¢ wiife sga @ 9 ¥ Tma
F1 A% AT & fawa & s A
faar | fam uadwa fafae & @t
A ag wFA E, § 0 gl snw wig
TE T\ T § | w7 v fafer
a1 g uE feew 4 §9 3@ w7 A
faers vm &%, a1 fafset ) oax
& il WY & O A T, TR AW
AR 21 i A fafet ®
9T 33 AWG T A9 qAl wT e
@Al g0 | WA UF T @A
HR Y ANET A g a9 gEr W
AT &1 9 5 9T W SAW Wier @
worz FiE A, T 8( 2) fE—

"The visitor may, from time to time,
appoint one or more persons to review the
work and progress of the University and to
submit a report ihereon ; and UDOB receipt of
that report, the Visitor may U%? such action
and issue such directions as he considers
necessary in respect of any of the matters
dealt with in the report and the University

shall be bound to comply with such
directions."

7 Fgdl §, ¥ &9 a 41 aww 02 e
fafwes ar wade av oo v fafeg
are &1 @i §  geafed & syt
zaw . ;

SHRI M. SATYANARAYANA (Nomi-
nated) : Madam, in the course of the ex-
position of her case, the hon. Member said
that the President signs often whatever is
given to him even by the clerks. It is not fair.
According to me, it is not the President to be
blamed but it is the Education Minister,
whoever is responsible for, against whom she
has got a grievance. Therefore, I consider
that this is not only unwarranted but is
irrelevant also.
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THE DEPUTY CHAIRMAN : Y,
continue.
SJiwel eI AwE A7 A
F€ ® amw 7 famy 2, S0 & feger
oq@n fafezr & sgra o WA
7 qrgd 5 s o wmw @ g
——uaFwa fefaelt @1 s %
A, anfrers 72 g, g8 W 2
Ay, T 7T E FO AR
o a1 w73 fafaeer w1
witaet ey wraa ;- fafaees w03
gl A F ag ot gt g, e it .
SHRI M. SATYANARAYANA : You
attack the Minister, not the President.

SHRIMATI SHARDA BHARGAVA :
I am not attacking anybody. I am only
trying 1o say that these powers should not
he given like this

# g fod eafad 73 @t § w0l
ag wgr Wy o & fy gdAafadr &
rErAveEt g afaT L AT &
wA #47 § 7 77w arg fafwe & am
9] AR TAFT 3@ 47 gud fE oy
A frar g ar a8 v @, GHT AT A8
FG wifew o T bell rings g7
Ecil 2l
THE DEPUTY CHAIRMAN : Onl
fifteen miniutes. There are many  more
speakers.

STRE W W qE TAT A
& T g 2rew @ o, & 9€ A@
W G @ A E T oAl # o9
2 | A g 77 ¥ gEEiEd
faur g waTT aaar A fr fra-
A F A ¥ TS TGA A ZAT T |

%7 st &7 frar 8 f oF a1
Al AEH AFFAT T U qF qTA AT
zd fafer & 2 @ @ A g W
T & f% s wE A g -
AFAAT 7 OYI5T 20 Fdh a1 FaEt g
W &7 wwonfor 77 ¥ aTH R @4 fam
AT | F A a7 0T A § 0 wife
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A1 ATET AT A4 @ AT 3,
Fa% fgama & q@w & argw AvAEC
#1 U T uFAfes FrIfeT F o
¥ ZAX ATEH ATHAT F AT W ATEH
fogre arar 2 ) o afr fafer g
WAL ATE a1 FY arew aiee] %
AT AT ATT TR FT @ Ag A
AT AT A FE GG | o M TAG
AT F TG 4iE IAF A A anr
FAT g, AT ITH! AT F T AT R,
Wi 2o AY OATVA T FT AHEA
2, 9% omq fod &1 7 oad 2 &
aaeaTa gAratadt w1 F o Z
1962 7 7@ F Figw SR
#1 ZH 31 AT F oA @ o Y,
ifaqr #1 awgw arwadiy F  fAg
FAGUT T 1 TA—T7 ag W1 T A1
fr agt #1 fadrde =7 gl =9 adf
T T ITH TEE e 7 o faww
F1 A & T fean wi F o wE9
T ST T TAET 6 @TH Z AT, I T
TN § A7 T 092 Ty fear et
o Gt FAer awarg foed 57 fara
T a1 | 97 T 4 TN F AT
a FE ATAT g | SR 9T "ge
1 &g 79 & fag o+t 4 4 A 3w
9T g ¥ IEE FAE A w7
ST &t wirer § TE 93 fzan 1 3R
a1 fF afz 77 avgw wiae F1 I
T G At T g AT T g

HIT BET HAT AL ENO A1 A7 AT

@ TF TH G WA | H A9 W FL
v & Fga qngAr g oo fadas
¥ argq AT Al T AT A0 &
fafeser &1 2, A1 @it 777 & 29 & amg
IAFT FEA FE AT A aNAAT
TAT AW 20 Iq OATAT 9T g1 &V
oo wreT gt 97 feera g sner aifga
AT AFWFAT T2 T ATZH FAHAL
&1 ®rw, A7 afz T 0 A9 A1, ar
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[ et TR W)

dfaa ez GEAT AT AT A e
wrifem &2 dowge @1 H AT
SwER ¥ wqfedfa @ wTOEE T
wfqare faar & i ag 1 dvo dio &1
!qﬁq'r.frm‘{%l'l'imu bell rings,
% xHE fEeTs g T T g F
W a9 E £ | WY 19 T A aga A
ard df fed Tt wEdr ) F o7 7 T
ag F& AEAT g fF 3w AT &1 T
wfagre @1 "8 &1 st wfed afer,
e swr qeAT AT 4T CRAAYTEA
Frafam wr &, Iud wg whawrc 7
T3 qF 40 W FT 994 a% f& gga
arTw AT ag 0C A AT A |

4P.M.
DR. TARA CHAND : Madam . . =
THE DEPUTY CHAIRMAN : Tam

sorry you will have to restrict yourself to
fifteen minutes.

PROF. M. B. LAL : I think more time
should be f,iven to him. Educationists must
express their views fully.

DR. TARA CHAND : Madam, I am
afraid the discussion has been so prolonged
that my friends must be tired by this time. I
will therefore be as brief as possible. In the
first place I wish to join my friend. Prof.
Mukut Behari Lai, in expressing my regret
to my esteemed and dear friend for whom 1
have the highest respect and affection for
some words which fell from my lips
yesterday and I hope in this generosity he
will forgive and forget.

As regards the Bill that is before us, it is
not necessary to repeat the arguments in
regard to the naming of the University. I
personally do not think that there is any
impropriety in giving the name Jawaharlal
Nehru to the new University which is being
established in Delhi. Not only are there
precedents for giving personal appeallations
to the names of Universities but on a point
of principle I may say that giving the name
of a person to a University is merely acknow-
ledging our debt to the personality whose
name is being given. It is nothing more
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I than that. Here we are expressing our I
gratitude for the unforgettable services which
this great man rendered to this country. It is
therefore in the fitness of things that an
institution like a University in Delhi should be
called after the name of Jawaharlal Nehru. The
University is an institution of an abiding
nature. We hope that it will live in perpetuity
and we hope that this will be a centre of the
highest type of learning and knowledge.
Therefore there is nothing inappropriate in
associating the name of this great man to the
institution which has such high functions to
perform.

The reason why I think there has been a
certain amount of apprehension and dis-
cussion and debate in regard to the giving of
this name appears to me to be the First
Schedule. I think legitimately it is being felt
in some quarters in this House that this
University is going to pursue, to instruct, to
study the principles and ideals of Jawaharlal
Nehru and this University has been
peculiarly commissioned to carry out this
assignment. I think this ought not to be so.
The purposes of a University are well known.
Universities are established for dissemination
of knowledge, advancement of knowledge,
for the building of the character of the young
men who come to the University,
imbuing them with high moral and intel-
lectual ideals and this should be a suffi-
ciently large purpose for any University

I to fulfil and it is not necessary to give in

detail what a particular individual stood for
or what a particular individual desired to

i achieve. If you do that then you lay yourself

open to the charge that you are in some
manner or other trying to build up a cult. I
am sure there is no desire on anybody's part
that a JawaharJal Nehru cult should be
established in this country. Cult or hero
worship means that we take all the ideas
»nd all the actions of a particular individual
as sacrosanct. Nobody here holds that
everything that Jawaharlal Nehru said or
everything that Jawaharlal Nehru did is so
supremely true that all these should be
studied, pondered ever and taught in this
University. Even in this Schedule only cer-
tain selected ideals and principles of Jawa-
harlal have been mentioned. Jawaharlal had
many other things to say and followed many
policies with which many people did not
agree and therefore it is, I think, an
exaggeration to say that this University has
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been established to develop a Jawaharlal
Nehru cult. I personally think that nothing
will be lost if the First Schedule is dropped.
What does it say ? What it says to my mind
is no more than a certain explanation of what
is already included in the Constitution of
India. The words in the Indian Constitution
are that we establish a State— for what
purpose ? —for liberty, equality fraternity
and Justice.  Take these four words : they
include everything that is said in this First
Schedule. What is the point then in saying
again this that or the other ? Take democracy,
democracy is based upon liberty  and
equality.  Take secularism ; secularism is
based upon liberty. If there is liberty of
conscience, if there is liberty of worship, if
there is liberty to propagate your religion, if
there is liberty for every religion to flourish
in this country, then there is secularism.
Therefore the term 'secularism' and  the
term 'democracy' are both included in the
terms 'liberty' and 'equality’.  Take justice;
now the word ‘justice' is very
comprehensive. All kinds of justice are
included in the term 'justice'—social justice,
economic justice, political justice, legal
justice. All justice t included in the term
'justice* and it is not necessary to spell it out
as social justice or economic justice or as

social welfare society or socialism. The
University, we must realise must live for
many years, for many  centuries.  The

various kinds of mo\cments that are popular
or fashionable today are not necessarily going
to remain fashionable or popular tomorrow or
the day after. Take the universities in
Europe. They started in the thirteenth
century when Europe was under the sway of
theology and the universities were teaching
theology.  Then came the renaissance and
the universities taught new subjects which
came up with the renaissance. Then came
other changes and those  changes
affected the universities. Now, today we are
passing through a phase of human history
when socialism, well, is a popular movement,
but who can say what kind of social
movement is going to arise in twenty years or
thirty years or forty years and if we put
down socialism here what will happen
thirty or forty years hence ? I, therefore,
feel that it is not necessary at all to try and
pin down the university to these objectives.
The large objectives before any

university are already included
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in our Constitution and nothing mora is
needed.

I may also say one other thing and that is a
great deal has been said about the uniqueness
of this University. By uniqueness I only
understand that there are going to be certain
improvements in thi« University over the
universities which eaiat today in India. But to
say this University will be entirely different
from all the other universities that exist in this
country or outside is, to my mind, tall talk,
which has no meaning at all.  You cannot es-
tablish a university or an institution which is
completely divorced from everything that
exists. We are thinking in terms of a Vice-
Chancellor, who will be a heaven-born person.
Nobody knows one like him in this country.
Where is he to come from ? We want sort
of unique philosophers, professors and
teachers for this University, unique human
beings. Where are they going j to come from ?
If they are going to come j from India, we
know the sort of people [ that we have and by
establishing this University in the month of
March or April 1966 you are not suddenly
going to get out of this country such
marvellous people as will make this University
an ideal and unique institution. Although I
hold that this kind of talk is self-deception, |
also hold that it is possible to make improve
ments. By all the human efforts that we can
make, we may collect together a good staff, as
far as possible first class staff for this
University. There are first class men in other
universities, in the Delhi University, Madras
University, Bombay University, Agra
University, Allahabad University and so on.
Therefore, it may be possible to do it, but I
would not like that all ihe first class men who
are scattered in this country, should be
collected here and other universities should be
impoverished of their talent. Therefore, what
you will have in this university probably will
be an improvement upon the various
universities that exist, but those improvements
do not mean that we are going to have a sort of
an ideal university.

I have great sympathy for what Mr.
Ramachandran said, but I am afraid it is
altogether unpractical. There is no question
that this university can become a centre of
what he called spirituality. In the first place,
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[Prof. B. N. Prasad] I am a very
materalistic human being and J. do not very
much understand what spirituality means
and, if I may say so, knowing Jawaharlal
Nehru as I do, if you had put to him this
question, what is spirituality, he would
certainly have said : 'l do not know'. I say so
because in my presence he said to a
Christian missionary, who had come to
discuss with him this matter : 'Mr. so and
so, you talk about religion. I am afraid I do
not know anything about it. Therefore,
whatever spirituality is, one ought not to be
irreverent in these matters and I do not
epeak with irreverence on this question, but
I think to expect that these universities,
wordly institutions as they are, will perform
these godly functions is trying to do some-
thing which is hardly possible. Now, there-
fore, although from my point of view it is
right and proper that this university should
be named the Jawaharlal Nehru University,
neither should we expect too much from this
university, nor should we make this
university purely a replica of the universities
that exist.

Having said all this, may I draw your at-
tention to some of the provisions in this Bill
1 The first thing, to which I have already
referred, is the First Schedule. Now, it is
most unhappily worded so far as 1 can see.
It starts with the words :" To be worthy of
its name." Now, that means that you
question the possibility of this institution to
be worthy of its name. To start questioning
the worthiness of the university, about
which you entertain such high hopes, is, to
my mind, very odd. I, therefore, strongly
feel that such words as these should not be
used in connection with the aims and
objects of the University.

Then, again, as I have already stated, the
objects, which are given, are merely a sort
of repetition. They do not add anything that
we can call new or vital to the aims of this
University. Therefore, whether the First
Schedule stays or does not stay, is, to my
mind, quite immaterial. If it does want to
say something, then I hope its language will
be changed and such words as "to be worthy
of" and so on will be omitted.

My second point is in regard to the chara-
cter, functions and structure of the Uni-
versity. As I read this Bill, I believe that this
University has, in the first place, the
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function of teaching. 'Teaching whom' it not
quite clear, but I take it that it has got the
function of teaching at two stages. One stage
of teaching, study and research is the
postgraduate stage. The second one is the
undergraduate stage. The University under-
takes more or less direct teaching at the
postgraduate stage. The University at the
same time contemplates the undertaking of
studies at the undergraduate stage by
instituting and maintaining its own colleges.
I hope I am correct in interpreting the
provisions in this Bill. While I entirely agree
that both these functions are worthy
functions for any university to fulfil—and I
do not agree that a university should become
merely on institute for postgraduate
studies—I cannot understand why this
University, which is being set up, cannot
associate and recognise colleges where un-
dergraduate instruction is being given, col-
leges which are not instituted by this
University but which are instituted by other
bodies and societies. The University can lay
down rules and regulations in its Ordinances
and statutes, if necessary, regarding the
conditions on which such colleges would be
recognised. The danger is that there are
fifteen, twenty or twentyfive colleges in
Delhi which the Delhi University wants, [
understand, to shed. These colleges will not
be as good as they ought to be for this
University which we are establishing. That
danger is there. That can be obviated by
laying down proper conditions for re-
cognition and if those conditions are fulfilled
by any college, which is today affiliated to the
Delhi University, it may be recognised
tomorrow by the Jawaharlal Nehru
University. Then, that danger will not exist.
I do not see any reason why this University
should shut its door upon colleges which by
reason of fulfilling the conditions laid down
by the University itself deserve to be
associated with the University.

THE DEPUTY CHAIRMAN: How
much more time do you want to take ?

DR. TARA CHAND : As much as you
can give me.

THE DEPUTY CHAIRMAN : Another
five minutes.

PROF. M. B. LAL : He should be al-
lowed to speak in some detail. He is a
prominent educationist.
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THE DEPUTY CHAIRMAN ;
carry on, Dr. Tar.: Chand.

You

DR. TARA CHAND: Thanl
Madam. The second function that this
Jawaharlal Nehru University has placed
before itself is ths association of recognised
Institutes, and again I understand that the
term "recognised Institutes" includes, for
instance, the new Institute of Russian
Studies. It also includes so far as 1 under-
stand such Institutes as the Indian Institute of
Medical Science and Research, the Indian
Institute of Technology, the Indian Institute
of Agriculture, and so on. Here 1 am in
complete agreement with the Bill that
Institutes of this description should be
associated with this University, and 1 say so
because in my opinion the association of
these Institutes with this University will be
of benefit both for the Institutes and for the
University The Institutes will benefit because
they will participate in the larger intellectual
life of the University. The students, for
instance, of the Medics! Institute coming
into contact with the students of the
University and teachers and professors of the
University are likely to profit by that contact,
The University will in its turn benefit
because these ir stitutes will bring their own
point of view, their own scholarship and their
own learning to the notice of the members of
the University. It is to my mind always an
advantage that a university should have as
diversified a circle as possible of Institutes
which are established for various kinds of
disciplines. Therefore, I am all in favour d
this provision of the Bill that the recognised
Institutes should share the amenitii the
University.

There seems to be a third function thai
this University is supposed to fulfil, and that
is of associating with itself Institutes which
are situated outside Delhi. 1 think it was my
friend, Prof. B. N. Prasad, who pointed out
the difficulty of association of the Institute
of Marine Biology in Madras or Trivandrum
or some Institute of Anthropology which i-,
somewhere in Assam or some similar
Institute, say, relating to nuclear science in
Bombay. Now it is all very nice to say that
all these Institutes should be associated with
this University here. But what machinery is
this University going to possess in order to
look after the
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interests of all these scattered Institutes ?
These Institutes are not going to be ordinary
colleges. They are not merely Institutes
teaching under-graduate classes or carrying
out research of a very low order. They are
very highly specialieed Institutes. Therefore,
looking after such highly specialised
Institutes requires a very highly specialised
machinery, and I doubt whether it is
practical to contemplate the establishment ot
such machinery at the Delhi centre.

I do not agree with my friends who seem
to think that unless this Jawaharlal Nehru
University is permitted to associate colleges
or institutes all over India and permitted to
give the privileges of the University to all
kinds of institutions scattered about, it will
not be an all-India institution. It is a
completely wrong idea. Oxford and
Cambridge Universities are not merely
Oxford and Cambridge Universities. They
are all-England universities. In fact they are
all-world universities. To the Harvard
University young men from all parts of the
world gather, and nobody says that because
Harvard University is situated in the
Cambridge County it is therefore a local
university. The character of a university
depends upon what kind of teaching and
standards it maintains. 1 hope, and 1 am
sure that the Minister wants to do it, that this
should be an institution with the highest
standards. Then its standards will make it an
all-India university. Its standards will make it
an all-world university. We never
proclaimed in the old days that Nalanda was
a world university. But to Nalanda came
students from Japan, from China, from Iran,
from Central Asia, from all over the world,
because there were teachers in Nalanda
whose fame spread all over the world, and
they attracted pupils from all over the world.
People go to Paris or Oxford or Harvard not
because these universities can recognise or
affiliate or hand over their privileges to
various parts of the world, but because their
teaching and studies and their researches are
so famous that students from every part of
the world wish to go to them. I think that it
would be desirable that instead of spreading
ourselves out like this we concentrated our
energies in making this place so good and so
highly specialised and possessing of such
high standards that people from all over
India and people from
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[Dr. Tara Chand] abroad should be
attracted to it. Therefore, of the three functions
which this University "s supposed to perform,
the first and second I think everybody will
approve. But so far as the third function of
recognising institutions oulside Delhi is
concerned, 1 think | it will be desirable to leave
that out.

Then, may I say one word about the
University as a body administered by the
academic people ? 1 cannot make out clearly
the position because things have not been
detailed out as to what sort of Court, what sort
of Faculties or what kind of administrative
bodies will be set up, but 1 do hold very
strongly that we should say good-bye to this
lack of trust in our teachers. There is too much
of distrust by one group i of people of another
group. I may tell you I feel st) hurt when I sit
among my friends who are all the time talking
that this Minister is so bad, that Minister is so
foolish, the third Minister is so corrupt, and so
on and so forth. No trust in the Government or
the Ministry ; no trust in the Legislature ; no
trust in the universities and their teaching staff
; no trust in the Vice-Chancellors. What is
going to happen to this country ? If we are all
the time thinking in terms of the bad qualities
of each one of us, what is going to happen ? J
am full of defects, I know. But perhaps I
possess some good things also. There is my
friend over there with white, grey hair— that
might be a defect. But surely he has got some
virtues in him. The teachers of the universities
are not angels ; they are not super human
beings. They are human beings, they are
Indians like all of us. If we are not going to
trust them, whom are ! we going to trust ? On
the one hand, we j expect our teachers to
develop the highest qualities of morality and
intellect among the young men who are
coming into contact with them. On the other
hand, we do not trust the;;-,. We say, you arc not
go*od enough. God alone knows what will
happen if the administration of the University
is handed over to you. If the Vice-Char.celior is
given two terms, we say that during his first
term he will like to look around for getting the
second term ; we think as if he is such a
despicable human being that lie must be asked
to quit or otherwise, he will fish for the salary
or the power or the position of the Vice-
Chancellor
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again. 1 most earnestly desire that both the
Government and this great House, this
august Chamber, should realise that this is
an evil which is eating into the vitals of our
country, and it is the duty of our leaders, our
Ministers, our Government, to see that this
kind of psychology, this kind of distrust, is
destroyed as socn as possible and that
mutual trust, mutual confidence, is
established. You know what is going to
happen if you do not trust the teachers. I
understand- 1 hope it is wrong that in the
Banaias University, the agitation which has
been carried on is due to the staff of the
university.

PROF. M. B. LAL : No. Madam. Some-
thing higher than the staff.

DR. TARA CHAND : Higher or lower —
all are staff. I am not going to particularise,
but it is there. And the teachers of the
university feel frustrated. If they feel that
they arc not being given their due in the
administration of the univeisity, how are
they going to have the heart to run the
university properly ? Therefore, it is very
unwise. There may be difficulties ; there
may be among the staff people who cannot
be trusted. I have been connected with
universities for forty years rnd 1 know the
conditions of the universities. There are bad
people. But that does not mean that the
group as a whole, that the profession as
such, should be branded as unworthy of the
trust of the Government and of the
Legislature.

Therefore, my point is that when you are
spelling out the administrative details of
the University, you must be extremely
careful that you do r>oi create further dis
trust and disappointment among the staff
of the University. I recall that I read per
haps two or ttiree days ago in papers that a
great hullabaloo took place in the Andhra
University because the Government of
Andhra Pradesh wanted to take away the
i—] do not know what powers—of
the university bodies and therefore the
Vice-Chancellor said that he was going to
resign and the tea* id that they were

going to resign. Ana II kinderstand that the

! linister of Edue; iirened and, well,
some peace was brought to the University.

Therefore, 1 again uige that these matters
are important. .meter and the
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functioning of the University depend upon
the trust that you place in the teaching staff
of the University, they depend upon the
arrangements that you make for dealing
mwith the students of the University. Some
friend over there made this point that greater
trust should be put in the students. I entirely
approve of that sentiment. The students that
are coming to the University are not children
; they ace grown-up people. After three or
four years they will be set I led in life and
they will have to take decisions and do
things. Why not begin to take interest in
them as men. not as boys and girls, but as
men and women. And therefore why not
develop in the University such bodies and
institutions as will give a chance to these
young men and youg women to have their
say on matters which will, after all, affect
them most intimately ?

THE DEPUTY CHAIRMAN : I think
you should wind up now.

DR. TARA CHAND : I will now, ac-
cording to your wishes.

THE DEPUTY CHAIRMAN: You will
have occasion to speak again because you
have amendments.

DR. TARA CHAND : 1 will wind up. 1
should not speak any more ; 1 have taken
more time than I ought to.

I will just say that you have my best
wishes for the establishment of the Jawahar-
Jal Nehru University. But 1 do hope that
some of the points which 1 have raised will
meet with the approval of this House and
that what I consider to be the defects will be
removed.

SHRI M. RUTHNASWAMY (Madras) :
Madam Deputy Chairman, I am afraid that
the Jawaharlal Nehru University Bill in its
passage through the Select Committee has
fallen from the frying pan not into the fire
when it would have been burnt out but into
the cinders and ashes around. Some part of
it has been burnt out completely, namely,
the original provision allowing the affiliation
or the recognition of the sixteen odd
colleges already in existence in South Delhi.

The claim has been made that this is a
unique University. It is going to be a unique
University and there are going to be

unique features of this University. Iaa
| afraid the word 'unique' must be used in the
Pickwickian sense because it is only in that
'ise of the word unique that this University
that has been thought of, the University that
is shaping under our hands, will be. For
instance, the area of the University is to be
identical with the area of India.

That is indeed a unique University because it
will be a university having jurisdiction over
more than one million square miles. I do not
think that any other university has such an
imperial range. It is against all modern
trends in university development. The
Minister of Education has insisted more than
once that a modern university in India
should be residential. Now, there is only
tn\c part of this University that will be resi-
dential, namely that part which is situated

I in New Delhi. There cannot be any corporate
life or any communication between the
teachers and the students or between the
students of the different faculties or bet-

1 ween the different schools and those insti-
tutions which will belong to this University,
outside the Delhi area, after the passing

I of this Bill. It is unique also in the sense that
there are certain institutions which are
already in existence which are to be recog-
nised. It is also unique in the sense that the
Bill does not provide for their actual in-
corporation with the University. The
Minister hopes that by negotiation, by per-
suasion, he would be able to persuade the
authorities of the institutions like the All
India Institute of Medical Sciences and the
Indian Institute of Technology to be re-
cognised by this University. Just now, they
are all disembodied spirits ; it will take time
for them to become actual members and
parts of this University. In order to give
prestige to this University, the provision lias
been made for the incorporation of these
institutions of all-India importance. It looks
like, what is known in law, legitimate post
matrimonium. That is to say the prestige
comes first and then later on the institutk
ros arc to be incorporated.

There is another unique feature of this
University and that is that in the very bill [
itself, where provision is made for the kind of
instruction that is to be given, the University
shall give instruction including
correspondence courses. I do not ihink. any
University Act in the world
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[Shri M. Ruthnaswamy] provides for
correspondence courses in a University.
Correspondence courses are associated with
cram institutions for the examinations of
higher civil services or which prepare
students for commercial courses. But a
University providing for correspondence
courses seems to be going against its very
spirit, against its very traditions. What
distinguishes University education is its
scholarship pursued in a society, which
means a social life. What social life is
possible in correspondence courses when
instruction is pus>elJ from the teacher to the
student and the student sends his answers ?
Is there a living contact betsvecn the student
and the teacher ? Correspondence courses
may come by side winds. But to put it in an
Act for all the world to see, 1 think, lowers
the very prestige of the University.

Another unique feature of the Bill is that
faculties are replaced by schools. What is
the difference ? It is another name for
schools. Still another unique feature is that
there is an academic Advisory Committee
provided for in clause 14, but the work of
this Academic Advisory Committee is only
temporary. Till such time as its advice is
necessary it is required. After a certain time
the Visitor may terminate the existence of
this Academic Advisory Committee. One
would have thought that when an Academic
Committee is necessary at the beginning, it
must be necessary throughout because a
University is a developing institution, and if
the advice of a highly competent body helps
the University at the initial stages, it should
help the University throughout.

The crowning uniqueness of this new
University is the provision made in the First
Schedule for the propagation and the
teaching of the ideas of the great man after
whom this University is named. Here again in
no University in the world is .> provision
made in so many words, in so many
paragraphs for the propagation of the ideas
of one single man. Even in the medieval
Universities of Europe, which were
dominated by the Christian Church.
although theology was taught there, other
sciences also were taught ; although Aristotle
was the dominant figure, other philosophies
were also taught ; Platonism developed
during the middle age3.
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Then you got into difficulties because, for
instance, the First Schedule speaks of :—

"To be worthy of its name, the University
shall endeavour to promote the study of the
principles and fulfil the ideal* that
Jawaharlal Nehru stood and worked for
during his lifetime, namely national
integration, social justice, secularism, de-
mocratic way of life, international under-
standing

Now secularism is a very controversial word.
Hon'ble Members in this House and others
call the Indian Constitution a secular Con-
stitution ; the Indian state is a secular state.
But do they really know what the meaning
of secular and secularism is ? If they look
into the Oxford Dictionary, they will find
that secularism means anti-religionism. Only
that state is a secular state which prohibits
the preaching of religion, which prohibits
the dissemination of religion, or which puts
obstacles in the way of religion. That is
what secularism means. The most perfect
secular state is Russia where all religions are
opposed.

DR. TARA CHAND : America it a

secular State.

SHRI M. RUTHNASWAMY : The
Indian Constitution expressly provides for
the profession, the dissemination and pro-
pagation of religion.

In other articles also provision is made
for the encouragement of denominational
institutions. The pride of India, the pride of
the Indian Constitution, is that India is a
free State, not a secular State, and to preach
secularism in a university will land you in
difficulties. No doubt, Pt. Nehru was a great
man, he was also a party leader. He prided
himself on being a party leader. Throughout
his life he devoted himself to the
propagation of one particular philosophy,
socialism. Is that going to be preached in
this University ? Is it going to b* the first
socialist University in the free world ?
There are socialist professors in other
Universities who preach socialism. But
socialism is also criticised and opposed by
other professors and teachers. So, Madam
Deputy Chairman, I think we are entering
very stormy seas when we provide for the
dedication of a University to the propagation
of the ideas of one single man.
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Madam, I fail to see where the uniqueness
lies. From many of the provisions made in
the Bill, it resembles any other university.
Under-graduate instruction is provided for.
You will have a number of colleges. Al-
though the seventeen colleges are not to be
recognised straightway, provision is made
for recognising them in due course. With the
permission of the University, with the
permission of the Central Ministry of
Education, these colleges may be recognised
by the University. The word used] is
"staggering", staggering the admission of
these colleges. It may be that these colleges
may eventually stagger the University itself.

Of course, much is made by the Minister of
the new schools that are going to be
established, school of Indian Languages,
School of European Languages. Well, they
could be established in any University.
There are some Universities which are
already providing for the teaching of certain
European Languages. One would have
thought that this would at least be a post-
graduate University, where men of mature
minds, students of mature minds, would be
admitted and make research and contribute to
the advancement of knowledge. If under-
graduate students, especially Intermediate
students, are also admitted into the campus of
the University, by their very numbers they
will lower the standard of the University, not
to speak of the discipline of the University.
So all things considered, Madam Deputy
Chairman, I do not think this University
that is being set up, is worthy of Jawaharlal
Nehru's memory.  What would have really
immortalised his memory would have been
the establishment of a higher scientific and
technological institution ~ like  the
Massachussets Institute of Technology.
Why should it be believed in India that we
can enhance the prestige of an institution by
giving it the name of University ? We are
so obsessed with the excellence of the word
"University" as if it were the most important
unique educational institution.  If you want
to honour agriculture, you must found an
Agriculture University ; if you want to raise
the prestige of engineering, you must found
an Engineering University, whereas the word
"University", by the application the term
has received, means an institution where all
human knowledge is studied and provided
for The Minister, in his opening speech
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as well as when he first introducted the Bill,
referred to a conversation he had with the
late Prime Minister when he wanted his
permission to name the University after him
and it was refused. Now that he is dead. 1
wonder if he would approve of it. If in the
course of human destiny, the Minister of
Education—and may the day be as distant as
possible—proceeds on bis path to the
Elysian Fields and meets the spirit of
Jawaharlal Nehru, 1 wonder what kind of
greeting he would have. I imagine —and 1
do not think I am making a wild guess—that
with his clenched hands and blazing eyes, he
would greet the spirit of the Minister with
these words : "What did you mean by
naming this University after my name ? This
University in spite of all the changes that
have been made, is not a worthy memorial
to Jawaharlal Nehru. I part from this Bill in
sorrow rather than in anger, in sorrow
because 1 feel that it is not a worthy
memorial of him. But I sit down with the
consolation that the memory of Jawaharlal
Nehru is so great and so endurable that it
will survive even the Jawaharlal Nehru
University.

SHRI M. SATYANARAYANA:
Madam, after the volcanic eruption created
by my colleague, Prof. M. B. Lai by op-
posing this Bill firstly on the question of
name and secondly on the various other
provisions, I feel that a good deal of reply
has already been given. I am sure that even
he is now reconciled to if. Now itisnot a
question whether the University should
be name after Jawaharlal Nehru but it is a
question whether we will be able to live up
to the standards which we have envisaged
and which we thought we should keep up
by establishing this  University and
working up to those levels.  While dis-
cussing these provisions, the Joint Select
Committee has rightly taken out the whole
University from the purview on which it was
conceived to a larger purview not only from
the point of view of the provisions for
academic standards and for other things that
are incorporated but also even for
jurisdiction. Originally the jurisdiction
was only to New Delhi and near-about the
Union territory. Now the jurisdiction has
been mentioned. It can be as big as the
whole of India. This is to some a welcome
feature, to some it is a very ambitious
programme. To me, it is a very welcome
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[Shri M. Satyanarayana] feature. It is
because, Jawaharlal Nehru does not belong
to New Delhi alone and he belongs to the
whole of India.

SHRI M. RUTHNASWAMY : To the
whole world.

SHRI M. SATYANARAYANA : ..or to the
whole world, which you cannot reach. If I can
reach the Institute I will and if I have the funds
and resources, I can reach the Jawaharlal Nehru
University even to Washington which I cannot
but 1 can, as far as India is concerned, as far as
this Parliament is concerned. =~ Therefore, my
own feeling is that it is in the right direction that
the jurisdiction has been expanded and now it is
no longer limited but while doing it, we have
also tried in the Joint Select Committee, to
introduce certain provisions by which this
University can associate itself with institutes
already existing in the various domains of
culture and education and also can establish

centres for higher education or such centres by
J which the academic standards can be pro- !
motod. My own feeling is, I would have |
very much liked if New Delhi had not been
mentioned as the headquarters. [ would have
very much liked that a new campus somewhere
in the valley of Nar- I mada should have been
thought of for establishing a big university
for  higher learning in this country.  That
should have been promoted and complete
freedom should have been given to that
institution to evolve such standards which will
be in consonance with the greatness of
Jawaharlal Nehru. This would have been a
very appropriate memorial for him. The whole
controversy to day that we are listening to i»
because we have begun to compare with the
maladies from which we have been
suffering, the pessimism from which we are
suffering or the mistakes that we have been
making in these days and the various troubles
that we are now being confronted with every day
in every University. All these things are
forcibly coming before us and therefore
everybody, whoever has thought, whoever has
seen, whoever has imagined wha this
institution would be like, is now confronted
with the problems that there will A: a good
repetition of what we have been suffering from
and it is not possible for us to live up to those
ideals.  Therefore I would very much like—
even now it is no too late for
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the Ministry of Education—to think in terms
of establishing a very big campus for
promoting those ideals, ideas and pro-
gramme for which Jawaharlal Nehru stood
and then work de novo in a new campus and
a new area. | have purposely mentioned the
valley of Narmada for the reason that
geographically it is a very highly central
place, and when you develop a new campus
in the area of Narmada, it will not only be
accessible to all the people in the north, in
the west, in the east as well as in the south
but that will be a central place where a new
university should be established and it
should be tried.

A good deal has been said as to
whether we-should havej the  First
Schedule in order to find out whether we
will be able to live up to those ideals of
Nehru in the course of which certain
enumerations have been made. This was
really discussed in the Select Committee
but ultimately it was agreed that we must
have certain guidelines. !  Unless and until
we have certain guidelines how can we
work ?  After all what is said is more or
less a kind of repetition of the Directive
Principles in the Constitution. There is
nothing new, it is true. There is nothing
dynamic, it is quite true. There is nothing
which we have thought of which we have
not worked up to or we are not thinking of
working up to, it is quite true but even then
these guidelines are necessary for not only
promoting those ideals but even for
implementing the programmes that we
have before us. Let us not forget hat we
are handing over this University to the
future generations. We axe too near
tojwhat exactly is happening and what
"exactly has been happening till now.
Therefore all these things may not be new
to us b"ut they will be new after ten, fifteen
or twenty years when actually the future
generations will begin to think that even the
interpretation of these ideals, the interpre-
tations of these Directive Principles will
undergo a lot of change in relation to the
social environment, in relation to human
evolution, in relation to intellectual calibre,
in relation to the understanding of our
basic problems in our science and humani-
ties.  Therefore we thought in the Select
Committee that it is necessary that we
should repeat some of these ideals for
which Nehru stood. It is not said that they
are Jawaharlal Nehru's ideals. It is
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not said that it is his programme. It is | said
that they are what he stood for. What he stood
for was only what was stated in the Indian
Constitution by way of Directive Principles
which every day we are repeating and we are
swearing by it. Therefore there is nothing
wrong in repeating what had been said. It was
also said that this institution should be
exclusively confined to post-graduate studies
alone. I am not at* all in favour of such a
proposal. A university or an educational
institution should be such in which there must
be provision for boys and girls belonging to
variouSjjages to come and take full advantage
of the environment as well as the facilities
offered to them for the purpose of education.
Therefore, if you

confine yourself, as far as this Un- J 5 p.M.
iversity is concerned, only to postgraduate
studies, it may not be possible for us to
promote what is considered to be our culture,
the starting point of which should not at all be
confined only to those at the age of twenty-two
or twenty-three. Jt should be from the
fourteenth year itself. Therefore. I am not at
all in favour of that.

As far as the other provisions are con-
cerned, my own feeling is that they are only
the result of what we have in our mind. As
far as university constitutions are concerned,
it is not possible for us to think in terms of a
change now. It is not possible for us to think
in terms of a change in the nomenclature, or
whether we should have a Vice-Chancellor
or a Pro-Chancellor, or the President or the
Visitor, or this or that. All these things'will
come only when we make a change not only
for the purpose of evolution of the larger
purview of the University but also a change
in the medium of instruction. As to medium
of instruction, my own feeling is that the

regional languages should be tried in
this new
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University, and unless and until we have
them, there is no complete uniqueness in
this. But then, as far as the Union languages
are concerned. I do not say that all the
languages should be there, but the Central
language. Hindi, which we have accepted,
should be tried side by side with English. It
should be a double media. It need not
necessarily be multi-lingual media, but the
media should be at least bi-lingual, the
languages being English and Hindi, and they
should be tried as the media of instruction
for purposes of promoting higher learning
and also for raising the academic standards.
If we give a fair chance to this University for
the purpose of developing Indian languages,
it should be possible for us not only to have a
developed Indian language, but also to have
a larger number of people who will come
within the purview of the integrated concept
of Indian culture, and it will make a very
large contribution to the culture that we have
in mind, namely the composite culture.

With these words, Madam. I support this
Bill and I wish that whatever has been said
on this in the course of the debate should be
carefully studied, and I hope that efforts will
be made for the purpose of not only lifting
up the standards but also for the purpose of
implementing the programmes of research
and so on contemplated in the Bill.

THE DEPUTY CHAIRMAN : The
debate is closed. The Minister of Educa-
tion will reply on the next occasion.

The House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at two
minutes past five of the clock till
eleven of the clock on Friday, the
3rd December. 1%S5.



